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This hutr 1= n-ti%ion on b-2pll ol +5m

rtitionr abov--ra.-d zost risn-ctfully sio ~th:-

lo Tt ¢ wr s-ob urit p-iiiion is dirretrd
acainst an ord'r isiud by omnosit =party no.2 d:t"d
7.7.1883 b arin, no, 3(C) III-83 P18/105, i iru-
¢y or ti sail order is brir ancvd as

Amn-xure no.l to this n-tition.

A prusal of t: £aid ord-r would sion that

ts notitionr wio is.at weert - pkin

a2t

as
Prircinel, Qailvay Peot-ction Foie Trairin Coll o
Ut rr 2ail-ay, Luctnov  is soushs to b~ nest d
as J-nuty CLi-I S-curity Cffic~r, S-utk G
Railvay an trarsfereed t oo w ile Op') it -
narty ns.3 wio is at nres~ct vrkin S J nuty
G £ S-curity OLlicer |, , Vort™ rn R@il-ay at D1
is t-ir_ sou ht tlo D7 womdy e and nask-d as
Princinul R.P.ss Trainin, voll 5, Lupi:nsi.\in Sculr
D00-2£30 » =1 i~ rrasoze irade b4 Lo feo-lov
it would b~ svient tind to post o Prircinal,
e 2T Twainizg Collsfg‘, Leinow ie ipa il r
grada t'vn toab of s-guty Coi-f o- curity O0fic roura
con»:::iu‘r:tly bo sald ord-r woants tooan crier
te notitionr's r-vreisn tr 2 nort o L T r
srade and rark.

ot moAv o5 e
-— y ]; (XS N qs

1»-'-

2, Thet tir = titiorr 'as iz

LN

S‘ub-I-iis weter in b halllay Prot etion Lo in M

o 1892, Ta o Aitier oLalnw cig o wer Map
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and tloreaf ter to Glass I Senior |

cele in the

Reilvay Protection Force with effect from 29,6.1976

- by an order contained in Govt. of |Idia, Li'inistqy of

, | ‘Railways lstter no. (G )'73/1/84’r dated 4.10.1978.
The petitiomr's raze in the saiéf‘ order was plaéed

|

. - q o :
at serial no.t aon st total numbpr of 13 p-rsons

so promoted by the said order. Th}Le said ranking
also reprasented the inter se Sefirity of the said
officers . A trus copy of thn sa{id order dated

4,10,1978 is baing annozed as j_l._nf;_eggr_g_ng_._g_to :t.his

-petition.

[ @

}; ' |

3. That by a nobice b-aring no, !
4.8.»19'78 issurd .under thn signo!
Manager (Personnsl) in terms of]
letter no. E(0)III-787il6/22 date,

potitioner who vwas dhermvarking 8

R, To. 88/1978 d-ted

rure of the Goperal

Railway Boar.d’és
d4.3.1978 the

s Security 0fficer,
|

Tucknow vas transferred to the Central Railway for

posting as Yeputy Chicf Security Officer on adhoc
| ‘ ,

basis. @ri i.K.Desra , junior|to & petitionper,

“ - . lJ ) ! . Ay » '|0 »
was a.So oromoted to officiecte in Junix administratis

gy | Grade as a Ugputy Chief E‘ecuri":y Officer,

S
Wadquarters office, Ordsrs f of nromotion of Hbhr
prrsops ware also contuined in fho said naticf?.
A true cony of the said notice flated 4,3,1978 is
pAing annex~l as Agg:g;_xr_g,,gg,,_,@itdthis ntitidin.

4, That 3ri l.K.Dogra ws vas orking as Szcurity

saidorder ~as icsu-4

|

by - ’ . '
whtirs as Dey Uy |

] »

Officer at J-. 51 ab t.- %ia _‘c.:"lr

and b acccrdingly assuaed his
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|
Cni A S&cwlty Officer at the hrudaﬁugrtars on ﬁxﬁx’lﬁ
8.3.1978. The potl*lop“r by reason of adminic ratzva
dm.ay in comnuni ilon of the shid promotion
e , - order could not join immediately and Subseéuﬁétly
2( : by reason of an interim order of ista‘y azainst t@hf
promotionorder Mavin_ baen passeél by tha Bombay
High Court in awrit mbition £i1ed by one Sri
M., Tokeaandani,Secuarity Offical, Central Railuay
30 1ay ¥.T, the petitioner was }TJI]v{:Vﬁrtrd from ‘
assumin;. charge on promotion asDrjputy Chinf Secprity
0fficer. | |

|
i
i

.. i
-
-~

5 Tt the pstitioner faced with| the Sii'uaticmL

that Sri 1§.K.Dogra_, an off'icer jhnior tonim in. hs

$ cadrs was officiating as Deputy Clief Sccurity
0fficer in ta Juniar Mninisteative Grade while

the patitionzr was being made o gontinue as Sec iwity
Officor inthy lower grade made sevrral reprasenta-

tions  sreking to bg grantsd  a stmning up in his

emolunrnts equivalent and hi her ko thet of “ri
1'5.1{ JLngra Thesuid represan%atio;ns avoked no
responss . The pbitioner was infhraed that the
‘matier would bo examined only e.ftliﬁ»r thr fny ardﬂi
is vac:ted by ths Bombay Hizh Court,
8, Tat tie interin arder granted Uy the Bomday Hgh
Court was vacated and consgquently thhe petitiomrl
was posted as Deputy Chi~f Security 0ffic-r |

Ad/ N.B.Railvay, Gorakhpur in i'ay 1981 |in an adase .

capacity., Tvrn aftap t«r said postinz ordar tle |




o

|
p8bision-r's pay vas no% st oned uniand tr
petition-r coantinued fo be ziven eaplunrnts 1-sger

tnan Sri K.Uogra,vho is junior to'him. T

} : p3titionrr mad-~ saveral roprosen‘ations nven thre-
. after but tono avail.

7. T hat by an ord-r braring ny . E( 0) III-BIRIS/222
dated 31.10,1981 order for ally irg Junior
Mainistrative grude may bo ben offis-rs alerady
looking aft-r to- dubirs of tha J un:liz\rv Atministra-
tivwe Grade posts with sprcial pay uf ise 150/~

par month was passed. ) *rus cooy of 'th said ard-r

datad  31.10.1981 is beiny amvx~d as jpnwxur . no. 4

o oy

40 this pstition.

As & consngusnor of th~ said ‘Lprd'_‘r of
31,10.198L the petitiomr Who therabobsfore was
bring given af tor 2.5.1981 Bs. 1500/~ axd .5, 80/-
as snscial nay vas by an order datad 1; 3.2,1982
allowed fixation in secalr 3s, 1500-2006} which was tn
Jurior Adminis:rative grods pay at Bs. v‘l 560/~ waila
Sri UK.Dogra his juniorsambinwelzts  pay was fined
in tha Junior Adzinistrave Grade with “'rpf f~ct frm
1.10.1978 af Rs. 1560/~ ,1.10.19%9 at #5,1620/- and

c e s ) L o thrre~it-r
similar je@ezxsk® incriast vith anrual increaents /

WaS given to him, .
- I
j

8, That by a wir-1-ss amssage issued bj%y opnocits -
MJ/\’ party no.2 dated 12,11,1982 ti- pati':ia}nrr v'as

trand’arrad to thr Uort. -rn Railvay aqci nosted as

Princinal, R.P.F, Trainin: Coll o, Luc%knov. T

f
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/ s /e .
10. That by mans of l~tt-r no, 803-E/5654( Bia)
dated 8.2.1983 issurd by thr Generpl Hanoz~r

|
(P} of tis Nort -rn Railvay adir~sspd  £o bao
pctitionr with a cony to ti Snivr Divicional
£ Accounts O0flicar, Vort™rn Railvay, Lucknow
|
‘¢ sanct’on by tie Additional G r-ral lfana:;’r
(Oparations) to tk> provisional payi-nt of salary
and alloiancrsts bie petitionsr | ireunhent of b
Principal, Relefs Traininz Uoll - ,Iiucimo*:z for a
varid of tiree months from 1,1.1983 as r-ceived
was aceordsd and intimabed. A trus cony of tir
said ord~r dated 8.2.1983 is bains alnnstcd as

ann-xure_no.S to tais p-tition.

&‘

Tha -
11, /Subse ur ntly th~ Railway Bourd by a leter no.

> © 82-H(G0) 8-1(5) d-ted 26.2.1983 irtimtnd

sanctionsl tac Railway Linistry to kb fus tion

B or the taapomary Jurisr Administ~.tive Grada nost

’ cﬂ&% o of Princinal, R.2.F.Trainin Coll 5 br ~xt~ndnd

RN ) ) for a further priosd of ona y-or with affect from

© 1.1.1983 . The said order was issued vith the
concurrence of the Finance Dir-ctor -iﬁe of tx THipisth
of Railways. In otiar wards, by th-'said ord-r
sanction for nay of tha Prip:ci_sal, ?F.P.E‘. “raining
Coll ge ,Lucknov in scalg i, 3000-22{50 vias pccord-d

g  bobd oparabive 111 31,1,1984. A trus cony of the
said letser deted 4,3.1983 is briny ann-%ed a@s

l
Annexurg no.7 tothis p~titiHn. |

%12. That consryu-nt tobhe ord-re r.fegrre. to _ bov~

th~ Senior Wivizional iccounts Off5d-p y FonGll o

oy U ’
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intima%aa

Lucknow that the pay an

of the petitionrr , Princinal, H}*

Collega,

1.1.1983 in th@ SCQ].’% of Ks, mOO-a;
increzent accruing dus oh 1st Ja; ar

slip was issued on 26.3.1983. T4 i

Principal,

5

78

R.P.F, Training Coll gp,
|

'/M\Q

allowances
i

L, Training. |

Luc,krzo should bg drawn with of fect froa

Lucknow is also

entitled to payient of #5150/~ par month for

discharginz instructional dutiss J

and ecc ar*dmclv

in the said pay siip the p@'hiﬁiogl’ 8 pay was s{m.n

as fs. 2150/~ fron 1.1.1983,

13 . Taot it is relevant to ind t:

U

consequence of tb;a T a—suructwms

l

|
sate that as a
. 4,

of the Gozetted

~cadre of tha Railvay Protection Foree only such of

J

the msts as had boen debailed :ern the Railway Boards

letter debed 28.12.1982 in mimoolumn 2 tiernof

have bean upgraded.

unchanged and continua inthe exi

The other gos sr
'sting scalo of Pay.

grained |

Copy of the Railray Boards leth pr dated 28, 14.1982

details only such posts of the

Northern Railvay.

The posts of ths Railvay Prota.értion Forca inother

Railways are nobt relevant for

presont vrit pstition and bimrgfore thair ‘dat@ils

are not beinz furnished.

I

14, 'That as a porusal of the O.;"C—i-?.‘f's dated
sho that the'

4,10.1978 and 31.10.1981 would

‘U

Tt is stated thatb

Sri Harish Chendra

{

of th~ 1%

at serials 1 and 2

DU DOSES

atitioncr has besn placed senior to oppo-ite-
ari Gopya Waick amd

of tb.ﬁls

whose ramgs have becn plac~d

doted




o

31.10.1981 have bienpromoted and

lere orking as’

Chief Sgcurity Officer in the ¥.H.Railvay and ".'Jéstarn

Railvay respectively. The petibionsr accordingly

is the saniormnst amonzst class I Junior 4dministrotive
. . } : R 1

Grade Off icers.

i
1

1“ : |

15, That tha post of Deputy Chi~f Shcurity Offic-r

is a Junior Adainistrative gr-de

scals of Hs, 1500-2000 while tha

| . .
post in the pay

ipost of i%incipal ,

R.BF.Training Gollage,Lucknow id now as a consqquence

of ths restructuring ir a hiber

scale of |

HSe 2000 ~250, Since s post of Chirf S~curity

Officer of toe Vort ern Kailwa
y

 in the sale of k. 2000-2250 has

which was also

: o
|nov: been ungrafied

ard placed in a hi_acr grade of Ry, 2500-2750, the

post of Princinal | R,P.‘F.Wk;ﬁinizg Collrse

Lucknow is a post inbermediate

Jun grade s, 1500-2000 and s, 45002750,

16, That the petitionar's rec-rd

unblenishad .

; j
Juriar -
letlgan/ddniniztrat ive

- < S—

lof service 18 \i’ﬂholly

It had been satisfiactory and

| i

. g o s e i ]
exemplrry sO nuch So that the pgbtitionsr was arorded

by tie President of India i Indian Police lindal in

]

thn goar 1977. Torra ara no advyrse entri~s in tie

| has

potitismers charactar roll and hg at no time bren

aiurded any major or minor punishment ats "eva,:r.

The patitionsr hasearn~d his orgmotion reglarly

and also his annual ircr- axts .

i
\Ha was also peroithed

.

to cross tha effici-rcy dor stagj; in the tine scele

of ~achpost thich he has hell %ipouzhout his




17;,

| g
Rakeneks ot rank of Sr, Raks aks ¢

arosa only in the year 1979 but it ¢

ax-ibited lack of ipkrsrity and dev

=10~

Farger.

17, That the fization of the petitipn-r's vay in
| .

.Y

L

scale ry 2000-2250 in vhich pay =cal~ the post

of frincinal, R.P.V, Training Coll-ge]

Lucknow has

beamnlaced on thr restructuring of the Gazet tad

cadre as shown above has irked a fow

pfficers in

. L -
Railvay Board and as a mrasurs and dpsign to

(chargn-sh~-) dated 31.5.1983 ras,

2l

deprive tha patitioner of tir said spo

-‘— Ly

o At

1a g menorandun

issuad upder

the sizmtures of the Joint Sacratary (Estt), Railiay

Pard. Tha state rnt of lrticle of pharsn on

the basis of _vhich it was nronosed t]p hold an

in.uiry azeinst th potitioner all-ggs fhab bim

petitiomr " while vorking as Security Of ficer ,

Luckno~ Division (¥ortrrn Railuay) initiutd a

salection in the y-ar 1978 for th- promntion of

n Lucknow

Division arbitrarily irspite of thurg boinz mo

vacancy - and with no prosnects of thgre being

any vacancy of Srninr Rakshaks." 1§ was all-ged

that the petitionnr "not only vialatq’ﬁ the

cxisting rules and rezulations while|

L0

ordsrin™ the

sei~ction for inflated numb~r of vecgrcies vnich

a lot of iafruictucus expenditure in %
and was*age ol time and nannolier, 35

said allrg~bions it was all gnd th2%

ard b have in 4 zunecr unbreoming ¢

servent and b taus vislet < pol- 3,1

f

—

190 invalved

~ra8 of monny

recson oLt

i),(i3,

f a lailuay

the prtitionr

tior Yo duty



Y

Aﬁ/@ffic“x‘ vhen th? se l*otlon was h- 1c4

~13-

is s tim-~s d~_ay-d and Raks aks w
three yars of service in the saia ¢a
available and thus ~1lizibl- to amml
1t is stated that br‘-oaus.m of
clause even far onn vecancy all thcl

falling within 1:,m

1th more ti:an

adre are Alware

ir ot te tost,

the saiﬁ ~lizibility

saic Rsks.iaks

rlizibility ar~ o be call-d ara

their pumbzr vould not increase or diereasc if tin

nuab~r of tie vacancy ¢ven zxcends c)

of thr mat.er hss delib-rasely bren

ré. This aspret
ignor-d to br

taken into consid~ration whils meking frivolous

allozations against the potitionrr.

|

18, That it is further r-levast toi'zﬁd

in respact of thr all-gations ssuﬂn.ﬁ
azainst t patitiorir a Dr‘*llmm.rs
inguiry was hr1d which was ¢oncue tﬁ
Crandra
Lucknow, The

thet or iginally

ald Officer in his rq

the ~xisting and ay
ware tobr comnuted for a nricd of o
rovision far 257 vacancies thrrc of

unl argse~n contingenciss was to oo

provision ror unioressgn vacurci:s .
avay with ana tiz currency of i;hc r
aade valid for 2 prriod of two years
oxisting and anticipated vacarcis s
far a prriod of two years, Thesaid

discloscs taat ths Chi-f Secuvity OF

ths thrn Princival, R,P.7. T

icita that

to be 1-v-11-d
dsnart < ntal

by «ri Harish
aining Coll- ze,
port indicated
"ﬁoipa“d vacanci~s'
ne year and a
to m-et tis
ma_dé but the

nas hren dope

ar~]l has b-en

. Thus the

ihave > b~ comanuc~d
raort further

Ficar required

Sri D, % Chauktan vlo was tie Exax Jss

istant Sccurity

tn nxnlain
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o thy notif'ic-tionf w A2nlding s~lnc

posts of Senior Rokshaks was issu-d.

tion for 25

Thn saidSri

[n |

Chauhan subnitt-d a de:ailed list ,S;';lowing nxistirg

and anticipubted vacarcies and also th® h~w proposals

for th creation of additioral posts

« Thy seid list,

tir report disclosas, was also furtiir cancksd up

by tha existirg and present Scurity 0fficer who by his
lotter dated 3.9.1981 ace¢ pted the wracity of toc list |

- I -y ‘; . 33 . 1 N
submittrd by Sri Chawtan. T said Jri Harish Chandra

on ta~ basis of = irformation fureisicd by Sri D.S,

Bhauhan and trroport of th Security Officer reachnd !

tir conclusion that tirra did exist g
vacarcigs and th numbrr of oxistind
vacancias for a n-ricd of twoy ars ¢

of a8 many as 15 amd if thn proposals

Finance were also to ba tak~n into c
cight mare vacacizs could be added |

total to 23 vucarcins, The said Ingu

sevan additional posts of SIs, 7 .4d
ware poading and found thet the said
not be lost sighit of and acc‘ﬁrdifgliy
for £illing up 25 vacacirs ¢ ould po

justified,

19, That bt said Sri Harish Chardra

on S to total

largs nunbar of 4
and anticipated

for cr~ation

of mw nosts which wrs duly corcurryd in by the

pnsid-ration, 1

bireby raisin Hi

iry Officer furtl-
r~ferred to thr otirr proposal for fike creation of
Is, 7 Etks vwhich

hronosal could
th~ notification

ssibly be

Bupnit 5742 is

findirss to tae Cpi+f Zrcurity Cfiicar wao in his turn

forwerdnd b Sau $0 thr Inspretr G

-nerel, Railiay

A'%“ Drat-ction Foree. It is stated tiut ko core~rn~d

2roun of Of.LlC rs Whip wore pnlascta 8.4

inst the oo oitinnr

I
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articl-s 14 gpa 18 of thr Conﬁ*itu*%onbef Inuia ar

_ii-

poyerd gL pediianep fros #he onnptiof i oing, R, 2.F.
Teainrin, Uoll .-, Luclirow izmmin: (his bip, +i-
i

1,

s~.aisrmost anor st offic rf ~d kit rc 2ora of serviee

ocin: vholly unbl-misik-d.

(¢) Bunuss "ven 0% oop0in: otslhuve b9 b aude

in consnrace vith £1 nwrirciplie ugterlying

wa

accordirzly tiire vas no .arrass Jov sun-redin, khe

mtition-r,

(d) Brewusn m-re iSsuer x a e ry--gh ~hddtad
. l
31,5,1983 cruld not b 2 700l and ou,uvu nt

circuasterz to orwr far thr oo 1:1‘10»* r's r v rsicn

frow th nogt of Prireinel, .24, ﬁkainin; Coll &
Luckrsw -u-n t2 all - akions in £ ;! sait crur-

|
sh-~" dec rot enov-vn nic wwrkips anfconuet as 2rin-

1

- - . ‘
cinal, N.2.F, Mainins Coll g+, Luck Tote

\
(z) 3~caus~ on t-. basis of Ex factiL st .53 in to

. - - » . » . (<] h H b -t
writ petition ooy ti orsvisions ol Guadt-r UIT of

to lailiay Protction forer o u ti~rs, tho
. . ' t, . ' ,.‘i.l :.
allr_a*isne in 1 clurz -siinf ars § 0] ly frivalnus

- 2 -9 1
ard bas-_-g and thus e£oeld ot arnc Jouﬂ mt have
ay
en yroait a4 £ celoud kh dned leL
. . 'L?Ce/\/e:(Sm—\ q P
[ b priitionrs o = St

Princinal, 2P.F, Trainin, voll e, Luez ov . T

sula setion soowl. nove anuised to dutes oD ot

disc:alirryrozrr ings,
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>~

"hrrfore, it is resnrcetfully n-aye? tach
this don'bls Gourt b~ nlras~d:
|
|
(i) to issur o vrit of cardiorori or avrit, order or

dircction in ta~ natar~ of cerdior-ri to ~uas: thn

ordar datad 7.7.1983 contoin~d in an)‘r.miurc 1 to the

weit prtition inso fur as it cocerrs: i netition rs

rev-rsion from thn nost of Principal;,ﬁ."?’.l?, Training

Coll-2~, Luckno. and involves the pr}motion of

opposite-party no.3 totks said wost,’
o

(ii) to issuz a writ of mandanus or o \wit, order or

direction in thr nature of mandaius éom&:*in; f be

oppositr-perbis 1 an. 2 o Tefrain fron -iving

sffect to the impugred ordsr or from intrrf-ring

vith the prti*ion-rs right - continms in the

int-randiats grads most of Principal , R.P.T.

Traininy Colleza, Worth-rn Railway,Lucknov,

|

|
(iii) to issus such other writ, Adirpctionor ord-r,
includin. anord:r as to costs whieh in ths circums-
tancos of tl~ cuss this 'bn'bla Jourt 2ay de*m just

and oroner.
(3. 3

EB.'T'F—____——’

Dat+d Lucknow - Taks - na)
_ 1 advocats
11,7,1983 Couns~l for fha n-tition-r

:

i
k|




T TR v ”(f%f -‘,“\ '
i 1985 /7
. AFFIDAVIT
: 'y 52 /%S‘? |
»HIGHSO'RT ‘
L o ALLAHABAD H
1*‘ MMMMMMMMM P VP .\‘ ) \‘ C i
\{}’;T. :
< In tir on'ble Eigh vourd of Julickure at alla.ahed,
> ( Lucknow B -2'y Luckrou
Aricuvit i
- - . . }n IO ad (al : ! L .
P-tition uncrr Grticl: a¢ of thr Goretitidian
Of I_ﬁnla }
il
|
it P ribion To. ; of 183
S Te9inch --2tittonr
TS, I
Unionof India and othrrs - ==0pn=-nariirs
» I, S.7.Singh, az~1 about 53 y-ers, son of tri
T Parzanan? Singh ot presert Uarking as Drincioal,
" r‘TV'A o b\“.: \ . Y . . I ]
AR o Railway 2rotrctiontores Trairing 6}?«011-73*, Waptlepn
S . ! ,
: C,\AV'V,\ Vo Railvay, Lucknor, do bereby sol-gnly fnke: 2ath and
| | /ﬁ\({éi . affira a8 unir:- :
1,That th' quoon-nt is t1 prbitiprr in £~ above-
? mb-d rit potition and is fully ec uaint-d with +-
!
facts of th' cas3,
2. That contrnts of naras 1 to 22 of th~ accomnansing
n~tition are true to ny ovn knoﬁlr’u‘n.
3. Taat annxw:s 1 to 9 Lave bran eompar-a ard ~r-
e~rrtifisd 4o b~ trus conirse ; 4;
3 P /\"/g

Jat~d Luckpow | J mnn

10,7, 1983
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1, ths
3
that contents of paras 1

|
y deponant naned abovi

ovin knb*:ﬂ.adga. lo part of
nothing material has baen
me God,
~ Dated Lucknow
10.7.1983

I identify tbﬁ dsponsnt w

l"
.h

presence.

(Glerk to Sri B.G, Sa

Solamnly affiragd bsfore me on W
at 10 6w a.m/p n by PR
b denonrnt whp is identifi=d b
clerk to Sri 1D, ¢ . Leovyeral
Advocate, High Court, Allahabad.

l

o has signad in ny

LS ohd

S N

s do hcreby verify
ipa 3 are true to my
it is false and

concealed; so holp

o,

I

\\,
AN
a‘v\\

, advocats)

.7“’ ‘r‘,z,z
Ry 1

y Sri Q: 575)1,&_’)@,__“

I have satisfied

mysalf by examining the da’Jonentl

the con ~nts of ths affidavit Wfﬂ

out and explainad by me.

\"Q—\,w }"L

that he understands

ich has been read

’
"\.UJ_

SR Gompmnc]

Llgh Goen, (chm%

ﬂn‘%vﬁqum

“Sweza L hmz-.wl-q

vez o
T @ 2

1"-*-.

Y

23
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In the Hon'ble High Cowrt of Jhdicature at

Allahebad Lucknew bench ii;.uclmw.

| : i
i i
it Fetition Ho. il \ of 1§8é
| ‘_
S.N. sin@fh- 0»»;:-..0----.1, ‘ I'?‘etitionew?.
— : \‘
FV'@:r"em.s. }1

i C e
Thion of India and Othe“S seadstesnn C"QPOSite PartbSO ‘

. - . |
imexure No. I _ |

SN T e W Ol«l-ﬂt

| | !
[

GOVIRHEENT CF INDIA (BEARAT SARKAR ) i

LLIISTY CF =AIEWAYS { 2AIL 'IJJ&M‘?.JLLAYA );

( RAILTAY BOARD ) ‘
QiR l

wirele ssz{ p(L.a'ﬁ copy

IV o

; ‘
AGR IAFPAABUBAY. - . ;
cRTHRATL/ NEY DELHL |
socGE’r-./ mcmmmm;w i

NOo. E(Q) I.LI*SSI' /1o‘=(.)m THER mﬂmsmw OF M}lf.xs
yAVE DECIDED THAT :e

(1)  SHRI KK SHARMA. DY. cm/mF THERN »ATLVAY sz-e@
| ; .

SHOULD BE DBTAILED TG LCCK OF Tm THE DUTIES CF .

UZGRADID POST OF rwmc‘mm BEF RAINING COILIGE, ’,
LUL,KI\ oW (acm B e 4000- 5550/=) m ALLOVED SELCIuL-
TAY CF Bs.20C/= PER MONTH i) M}DITJ[OI\I ¢ HIS FRESENT
J . GRADE TAT; . 1

(1i)  SHRI &N SINGH ,J.A. G"M)J::dOI‘I‘ICUD cF BFF,

AT PRESKT WCRKING AS puncmm,m WRAINING CCILEE,
LICKNCY NCRTHERN RAILWAY SHOULD ‘m RAKSFERRED 1O
SOUTH CENTRAL RAILVAY AND POSTHD ﬁls DY ,cgo; 1
(11i)  SHRI KH GaValD,DY.C80/8.G. RAILIAY SHCULD

BE TRANSFERRED T¢ CERIRAL RALLWAY | T THE SALIE |

CAPACITY, AND




-2-

(iv)  SHRI RAJ INDIR N;amﬁ,m; cso,;cm:mu RAILWAY SHOULD
8 TRANSFERRED TC NCRIHIRN RAILVAY IN THE SAME CAPACITY
ALD FOBTHD VICE SHRI KK SHARMA(.)

TRANSFER INVOIVED AT TTEMS( :_ti),(ii;‘j.)&(iv) HAVE THE

AFPROVAL CF THE FRESILENT (.)DATES CN WHICH THE ABCVE

CHANGES TAKE PLACE MAY PLEASE BE ADVISED TC THIS OFFICE
( )RAILIAYS(.) | ;

- G W G SN @ W e =

Sd. Illegible.
(B.B.BHAGAT )
DEPUTY SECRETARY (E)/RAILWAY BOARD
1

J

quy 1o 2=

" I
1. . The Birectors of Auditm Central.-esnd Northern

& S.Ce Railweys. | |
5, PS8s to MR,MSR, MS, Secy, mﬁs,‘m, Igfggp,m-@m,

D8.DS(E),D8(C) ,CA/Secy .FRB-I and Sec.(E) Bamches.

1
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\ In the Hon'ble High Cou~t of Judicﬁtu“e at Allahabad

Lucknow bench LucknowJ

it Petition No. / of 1983
SONO Singh .‘.toooooloooooaooof }etitic‘nero
Ve»sus.

Union of Indic.and octhe™S eesesnes Obposife Farties,
‘i Mex'u’"e Eo. 2

GOVENIISLT CF LD IA
NINISIPY (F lILTAYS

| nAIL BHAVAR
yo .E(CP) M1 3/1/84 )

Neml:hi, Dated4 . 1C 0197 8

IROTIFICATICE
In supersession of notification of even
humber end dated 15.6.1977 and 16.841977 end prisident

is pleased to promoted permanantly the under-mentioned

"L *‘..--4';;}\ class II hsst. Secwrity Officers/Agstt.Commendants
jf\‘ \ to classI (Sr. Scale) in the Qéilway Protection Force
Cﬁéz: "é?>' Department, Indisn nailways wef 29.6.1976 in the
. \l;7i/ﬁ’ | orders indicated below:
,~;j}f . .
} - S.No. Names §/Shri)
1. - E,J. Thompson
3 Harish Chander
4? SAN. Singh
5, I1.K. Dogra.
6. K. Khan .
7- P.L. Chatter:]ee
8. K.K. Sharma
9. J.H. Gavana
. J.Le
_ﬂ%%\/ 10. L. Saddar |
11. JdeS. Chha'h‘ey y
2.

2/ 1ngen latp




Axiw

e | 2¢

13 S.V. Singh

Sdc /" PN .li[ohﬂe -
Becretrayrallway Board

(‘For insertion in pewe part I, Section 2 of the Gagze-

tte of Indie, ) ) ' ‘
Sﬁs/"" 0-D¢ Sharma,
Joint Dlrector, Estt(Trg.)
railwey Board

§§$e3“;~’ﬁ’zﬁ§§%’”or Indis press,
Faridabagd.

No.E (GP)M3/1/84  New Delhi 4.,1C.1978

Copy forwarded Ior inroyfmatiqn to s
1. Genmeral Lianager C.R1y.E. RLY.SC Rly. NE Rly, and

S.E« R1y. ' 4
2. The Chief Auditors CR, ¥ R NER, MFR,SCR,ER and i
SER , o |

Se The Addl. Dy comptroller end Auditor Geperal of
Indign Reilways , New Delhi.
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In the Hon'ble High Court of Judlcature at 4lizhabad
Lucknow Bench Luchkmoy.
it Petition No. / of 1983
S’N° Singh esenessnsoa l’e'titioner.
Vs,

Union of India. and othems ,..... (pposite Parties.
Annexu~e No. 3 '

Eérthemn ﬁailway,

Headque~tera Office,
paroda House, New Delbi.

NOTICE . R.N.68/1978

In terms of nailway Board's letter Ho.E()) III-78BMS/
22 dated 4-3-1978 the following ordevrs are lssued

with immediate effects- :

is transferred to HY Office, appointed to officiate
:_ln J.d« Grade on adhoc ba}sis and posted a3 Dy.C.S5.0.
vice Sh~i Harish Chander.

2. Sh~i Ha»ish Chander is transferred to Lucknow
and posted as Principal, JR RPF Training College,
Lucknow in JA Grade against the upgraded post.

e 8hri S.N., Singh , Security Officer, Lucknow
is ‘trans_rerred to Central nailway for posting as
DY. Cu8.0. on adhoc basis.

Note: puring the pg,v:iod jche above b:t‘fiee'cs ofticiate
40 as DY,C, 5.0s/ Principal JRREF Trg.College,
Lko should be paid wnde~ Pule 2039-RII Specilal-
pay R5.150/= per mokth in addaition to senior e
scale paye.

-2-
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' 7. Shri Harlsh Chandew,Dy.CSO/HC Office

2.. Shri Dogra wiil also continwe
work of Delhi Division till & 8ec

postea ‘there.
3. Shri 8.N. Singh SG/MO will e
charge of his post end ASO/LKO Wil
$ill such time & Securlty Officer
by the board.

The .above orders have the approval of (

sd /Q (Soﬁ
For Gene

No.040-E/ 181~IV(Ela)

) Da?eﬁ 4,5
Forwarded for inf. and na. a to

1. mc CAO(EG) rmLs.zns/nelni and

/53\ 6

26

to look after the
ity Officer is

»1inqulsh Jthe
.1 manage, the vfcrk

is posted there

ﬁuMo

s Mahant) -

dral Managev XP)

19'78 .

Sr .DAO/Delhl. |

3. Shri M.K.Bog;»a sc/Dz.m. DS/tko and E%.BAO/LL‘:O

5. Shvi S.N. Singh, m{mo,s .Bi1l Clerk

g .Shvi Il Khen, Principal, JR RP F Tre.

N
9. Secy. ("') nly.B oarﬁ, New I}e.th.]_ « IC4

New Delm.
11. General Ma.nagevs, Central Rly, Bon

Bastern Rly . .

Caleutta. 12. C.8. 0./ C. RLy. Bor

Calcutta. )

C/ for inf. to =

s New Delhi.
College,Lko.
\2F /Rly Board,

bay and South -

|

bay 13. CSU/SE Rly.

1. 411 HODs ’blfr"ough their Pds. 2. AlL ﬁ;s I\.Rly excepﬁ

DLI end Lko.

3, Security Office%s.szdﬁD.AZD-ik&/ (éﬁCk‘)
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In the Hon'ble High Court of Judicat

Lucknow Bench Luekn ow .

Writ Petition N

A S

S_.HO Singh (AN E R NN E RN NENEENE N

Vs. |
Union ¢f India and othe™s ....,.. Opp

nnexure No.4

GOVARNMIENT OF INDIA ( BHART| 84K

Fetitione~,

ure at Allahsbad

|
1

0:3-. / 1983

h
1
1
I

psite Parties,

HINISTRY OF RAIL WAYS (RAIL M/NT

(RAILFAY BOARD)

No. ®E(0) III B1PM/222 New Delhi, 4

The Genexral Managers,

411 Indian Rallways '

Subs (}ffg. appommant of o*'.ae
Security Depavment in J,4

i
The Kinkstry of vailways have decla«Ld that the
following Seniom oea.be Office~s of SqLcuﬂ.ty j)epavtment

1eok1mr after the duties of Juns.o'ﬂ zh

Grade poats m.'tz Special pay of km.:}_sa

be alloweé‘ Junior 4dministrative Gra,‘

29.10.1981. |
1. Shri A-wcpy& Nalck,

| DY, C88/Southen Railway ’

2. ghri Harish Chands~,

A Principal,R2F IRG. Csntwe, Lug
3. Shri 3.8. Singh.
Dy .CS0/N B RLY.

4 . Sh:‘"l }MQL{O 300‘“3
Dy.Cﬁ‘ﬁ/ Nov'bhn'ﬂn nailway .

5. Sti P.L. Chatteriee,
DY «CS0/ H.F. nallways

Bted 31, 101981

- 1
ale (fficers of
» Grade.

i mlatvativa -
D/« per month ahmﬁ{
de pay f-om




9.

10.

Copy tos~- |

2.

‘Shri K. HiGavend, |
.

Dy «C80/5.B.Railway.

1. The Director ¢f Audit, 4l

—2-‘

N -
Shei g x. - Shavma,

Dy, CS0/S-+8.7estern Hailway.

Y .@5(}/ S.C. ﬁai}way
Sh#i J.L. Seddar,

shri J.8. Chietra,
IQY‘.C&??/ Eastern Beilway.
Shei Rajinder Nath,
Dy. C80/Central nailway.

|

-

5(3 [ ] 308; Bh-agatc- :
Depuly Pecretary (E) Railway-
Bodrd ’

1

1 Indian Railways

8As to HR & MSR, OSD/R, PS's to DHR,CKS,NHT

Becy, 5(0)II and WB~1 Eranches.
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|
N AT
\ In the Han'ble Hh Court of Judcature o Allahshagd
| Inckiow Fenchln dnow,

1
rit Petition No. of 1983

S.N.Sineh soeaes cosees e oo Pebitioner
|
i versus
Tnim of Indla amd others... ceee. 0P P LiES
Arnemle No, _éf__\
Copy of Reilwey road's lebter N{).SZ-‘-E(‘ ¢Q e.1z,
( Inmlementabicn) dated 28.12.82 addressed o all G,
Ms, A1 TndianR dlways recelved fr an Joint Director,
Estt.Geaz ( Cadre)
. I | ' |
G &b Restructurine of pozebted care of the Rallwey
it (/{ NS Protection Torce Service. 3
A A e The tinistry of nailwagys have had under Teview the
R cezetted cadre of the Railway Frotection Farce Service

with aview t o0 Improving its :rs;anizat,i;mal md

m ala?emént structure so as bobring & cpt nare
effective amd efficient functiming of the Force.fs &
Teosult ofthé review,1t has been aecﬂ‘deid. thap the
followine waetted posts in the R.P.F . service ghaul 4
be pleced in hishe grades & indlceted Inva'a 2

helow. 1
2. Aceard n7ly sancbion of the kinistry of ¥ ailways

4g commnicaed to the followne ceazetted vosts of the

RPF Service heiny upsr aded and ﬁesimah‘ea as shom
g ainst, each with effect T m the debeg} the upr afed

%y‘/\?osbs ae operaded |
|




/53y

fi
f
»\ 30
Ralwsy  FExishine posts t0 TUper aded post with
b e upeY aded. Desisnabion,
NEly.  Chlef Searity Officer I am Chief Seamrity
in Cr.Ks.2000-2250 Q’ngie!er in (r.Rs.2500-
: ~ uo o’
) _ ‘»( \
2. Prinelp 44RPF Training Principd KPP Tr dinine
Collese,Judknow in Colle ,{Fe,Lu.clmmv in eTad

gcale Ks,1500-20C0. -¢ Rs./D00-2250.

A

in scdle Rs.100-1600.  -er/felhi in scdle

- Rs.1500-2000.
4.2sstt.Security Officer  Security Of ficer
rkeaner inJS or Group B Pkiéner in scale

5. Asstb.Searity Of flcer
J odtpur inJS or Group R e e

L

6P 4/0SC inJS or Graap P Shaff Officer to 00 I

sca e Ra, 1100-1600

3. Posts which &'e perm aent in the 101%1‘ el ede may

be treded as pemm aent in the uperaded scde. fs Tesalds
Y Vposhs'whi ch &e tempolr &'y in the lower g;b ade,the Ministry
%Y of Railways maybe eoproached as usudl for echension of

arrency of the higher o ade.Fosbings o inst the

uper sded posts will be 1ssued fr @ the Rbarcl' s offlce.

4, The asbes of oper ahlon of up-raded postsmeyhe
intimabed b0 b4 s Einletry in e coirse.

5. This serchion is mbject tomabchine mrTenders
beine made o8 indlcabed in this Minlstry' s letter of
even No.dabed 28.12.82 ( copy enclosed) .

6. This ismes with the commuITence é% the ¥ inance

Mrecta se of the Ministry of Hallvays.

| 4’\ 4{ D .I'IP/one

- |

. semrity_ot'fioaf/pu Senich -Security Of€ic



. -3a 1
Copy of Railway Roard's let ter No.BZ-?I‘,(GS) 8.13 (
Tmpl ementab ion) daged 28.12.82 I'eceiveaﬁ framJt.
Divector Estb.CGezebted (C) Rail vy ’?oai'ﬂ addressed t0
GJhi's O Rly.ete. '
b -Restructuring of nazetted cadre of 'bhé Rl Wy
Troteckiom Force Service. |

b~

T4 has bgen d@clded hythe Railway | fin:‘Lsi"mft,hab vl th
aview 0 achie ving meh chin~ sarines f‘or Im 1} en en{ﬂin?
the anproved cadre Testructuring propos a;,s of the RPF
Service,elsnt live posts of fsabt.Se oz’rl}ib'py Ofricers on
the Zonsl Rallways as dstaled Felov shouldhe
SITT endered . | .
1.Centr d B allway 1 post
2.Bastern R ailwgy 2 posts
NIV S NarthernR allway lp‘OSb |
: @ ,3 j 4. Soubhern R ail way 1nost ‘,!.
5.8outh Eastern R1y 2 poshs
S 6.Western K aflway 1 post.

LT

2. fccordinzly, devision of the Minlsfry rsf‘ Ralways 1s
0 the pemmanent suirendd of the dore mént.ianeds
live posts of isstt.Seowity of flcers with lmmediate
offech, .. | |
3. Detalls of the 8D eclfic posts surTendered should
be adrised to t'ds d'fice.
. This issues with the concurrence 01’ the P'marxce

Direct.o* se of the Hinlstry of B dlways. |

A’My """" ’ |




%

In the Han'ble Hizh CouTt of Judlczhure at Mlehdad

Tueknow Pench,Luiknow.

3

29

Wit Petition No.  of 1983
SQN OSinsgh'C.l.‘; ;.Q.... . ...0 l‘l.pe'tit'inne.r

veraus .

Unlon of Indla and others.... . .'. sers opp.partles

Mnexute no.6 "

l

Copy
NOBTHE? NRATWAY _

I
He aqmarters Offlce
rarode House, New Delhl

Dated 8.2.1983 w
N.803-E/5654 (B19 "
The Prindpd, R
X /RPP TT dnine Collewe, |
‘ T Blkato‘f aRo all
Luc know.
Sub i~ Pr-vigiond pgment.

i
L2 X J {

Sanction 1s aceor ®d by the Addition |

Mangger ( operahions) to the provision;tal payment
of salary and dllowances to the Incahent of the

Gener 3.

post o€ Principsl foT a period of 3 months from
1.1.19853 o $111,Railway Roard saction 1s Tecelved

which ovel ig earlier. | .

for frener 1 Il n aper(P)

Copy forwar ded o Sr.DA PARS 1y.Luclmmk.




n the Hon'ble Hish Cort of Judlicature ob Alhdag
Lucknow Beﬁpch,l..udm ow.
Wi Petition No.  of 1083

o

SoNchnghcoc-o teco s ‘ ».....Pe'tvi‘bii)ner

verms o .
Union of Indla and others. .. . . o ODD DA B1es

*

Annexare noy

COPY

<

Heafquaters office,
Raroda House,New Delhi
Dabed 4.3,1983

No.803-5/5654 (E1g
The Pr‘inci}pél,

JRARPF Iraining Colleze, ’
Lucknow, |

Sub :- Extension of benporary J, AT ale vost of
Principdl JRRPF Training Collece,lmcknow,

e | |
~ Acopy of Railway roarq s letter Np.82,8(80) 8-1(4)
dated 26.2.1983 1s sent heremith fir infarmation

and necessa' vy action. |

Sd/- G.K aswand
. for Generd amaa (P)

Copy Tor war ded bo:-
104 /N .Bly.luckmw.
2,050 /Hd.0r 8,0f flce, ;
3. MCHE clerk (G ) | |
Copy of Rallway Poa ' sletter referred o ahove.

L B

Sub :- Ag alove, "
Reference your letter No.805-E/56j54-Eia daeted 7.12.
1982. Senctim of the Rallway Minlsfry 1s scea 2d o
the diration of the temporary J. A fik‘ ae post, of
461 d;v Incip&l JRARFF Traning Uollese ,L"ucknow 1ag
/::tendedup‘c.o 31.12.82 under t16lr lett ¥ No.80-R(H1)

|
- 8-19 dated 27.1.81 heling extended further for a
|



P
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2eriod of me yex w.e.f 1.1.1983.
ThHs ismes with $he concurrence of

Finaoe Directorashe of the iinistry of

\\rgj

the
ailways.

=y
2
3
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In the Hon'ble High Court of Tudlcature b Al ad

Tudinow BenchLuelnow,

Writ Petbition No, of 183
S.N.Stngh, ..., ceveer vl Tobibioner
| | ver'sus _
Union d India and others..... NN ¢ L E= o S LY

8
AmexurTe no.___

. NORTHERN R ATLWAY
X 5. 17 J ;r .
No.:52-E/®pPp, . Dbel7July, 79

Tre Secxiby Of ficer, -
Northern R aellway, I dn ow.

Suh : Selectim of R/s far promotion
to the rank of 3XKs.

- - e

Ref . Your No.752-8/3/K0/49 ab.7.7.79.

It is ‘g,; nform you tha the 13.5.0_.?183'
vessed the following or ders wiich may vlease he
comrlied with,

" The wreceedinms are quashed.A ﬁésﬁ sglectlon
he cé]_l ed nobifyinx the exact vacancies for
which selectim isheins held. £0/1K0 Vice
Principsl willhe the mezhels of tue Uomittee.

5.0 .Lkb will ensure that ‘cheja exanlnation etc.
Z'e held with speed and result ennamced
:Imméﬂi ately e time la hreeds corruntion®.

S¢/- .
Chief Semrity 0fficer.



|
| | | A/j\_\?
b Y.

In the “m'ble High Court & J udii%:.aﬁure ab A1l & ad
Lucknow Pench,Lucknow,
Writ Pet % ion No. of 1983
S.N.8ineh, e .uus coveona .L....Petitinner
Vel sus |
Union of India and others... . .+ 0P DT 1S

Anexirs no.9

N

NORTHERN R AW A,

Nivisional 0fflae,
Tacknow DY, 7 7 ".’9

No.752 --E/3/1.K0 /79.
The Chief Searity " ficer,
MorglernR 2l way,
Ra oda House,
New Delhi.
Sah: Selection of R dkshdks Tor fronotion to
the rank of Sr R akshaks;

A selechion 40 form apael of 25 Sr.Rakshaks

was held in Incknow Division in TBeerher,1978 by
A.5.0 Lucknow.

On setutiny it 1s notlced thay there are
only tiree existinz vacancies of Sr' Rakshd: ad 9
anbicipated vac mcies which will ociccar within the
next two yeals due ’c.b natur 8l wast@e.

Under the cirawmstaces insgru ii:t.ions of 0,5.0.2re
soll éited if apael of 25 Sr Ra‘./:s’f‘_taks as notified
earlier tobe fomed o onlyfor 12 & Rakshakshe
& am.Ir so,whether the selectlion Ebﬁ‘ooeedings ar so-

i Clwlﬁiy‘ had so far,bobe quashed o co“tainuea.
< . |

IS 5ol SRRSO

dgh Grary achco Bns 84/~ dwab Sirh

Se :Tity Of #lcer,
sy H&ﬁ" o it ‘ ° G,T:uckgow. *
\i I N I_t ' p ! ‘!
’ = w%/jf\///{”//"\ |
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. | |
Bos plr flomble FLGH (oert o j?wﬁ\‘m/t?)ze A{:Fﬁ olbhabed

i q HIIAA AT Jifsinonw Benct; L/< 1 qﬁ{b -
i
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TR @y P AT ]
e P alﬂa?{ 1 (
(CF =S|~ -
Sl St

W |
lorion of Dratia JoFers . qRaml @mw)

4¥ do YHZAT SCREP L qgt Fi Ao 33 §°
Fw @ grem & FOA AR/ R |

: / /3.C S tegers %MMZ q‘@a
Hhe el
' \
1 e 09 Fgg W& R W) FWav § -ﬁt
fa@ 2a1 § 9 gFA # 399 ADga @4 [T T
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0w TN T TR F AT GIGAA T IFAN
It A wAw T e gAd ST A R q0IE
TR @ qfEd # A TR FE AT JRGAT 339
R F1S TqAT AAT FL AT EAR AT figR (®OFE@A) W
afad fr O TOR A1 EAR AT (FEE)
whe & & T U= figra #X - e ALRT T W
7§ 7z wead gaw waw ehwR S N Tz
ot wftar w2 § Fr R gr O @ A el sed Al
FRE AAT N T GELAT FTA GE H O A
M fawE Saw @ sar & Iaa Al Al awe

@ adi anh | gEfem gy awmeaa feE far tw

@ I ETI FH AT Todk
M@@W/w} E%?ﬂi{%/v'(‘:‘“/

;-io g$xqr PP I TR TR Y ssc000cens coc0ecpone
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In 5k Hon'ble High Court of Judigature at dllatabed,
|

(Lucknot Bench) ,Lucknofa

CuaieApnlicatinn Fo,

irit Potition .

2. 1, O10g, a3~d about 53 yesors,

Applic .tion for int rim r~ij-f
=090,

(w) of 1283

@503

‘1 of 1983

‘J
<5ono 1 Par-unund

Singh at present working as Prin(tlpal slailvay

Protaction rorcs, Training boll'

Lucknow

versus

1

e, Vork:rn Railig,
i

|

| Prtitionar-
“apnlicont
11

\ .
\] . ~
|

1. Th= Union of India kk®® in thf inistry of

Railways taroush its Fera-ary nx-officio Chair. an,

Railvay Board, Rail 3tavan, Mo

2. Thy vrnuty Scer~tary (st

Board, dail Bhawan, U~ Delhi,

13

[l)"l A

|
blichart), Rail ey
|

h

3. &i K.K. Sneraa, adult, fothdre nazm not knoin

at present rkinz as dopuby Q’i;i‘[»f “-ourity Oflier»,

Railvay Prot-ciion Fore, Vort

bus~,, V-w J-1ai

Tais amlircationon b-~lzll,

soed mosh resmetully o

|

i .-, .
grn dai’iey, 3arin

| Opn=-p-rti-s
of tho annli _.nd

oy th -

—
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| ?/‘r/ 57 Aen= 208 Quov
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M, . . p " ! :
TaaS on t5- hasis of 1 frats gt 3 and

geounds rais~d in th- accjﬂﬁﬂnyiﬁ@ petikio

i

jos ]
Py
=

3

Te s

anplizant prave t-.% thie Dntol- :{Couw’r he nl-un-ds
|
(i) to nass an ad int-rim <rder sfayin: the

!
mergbion of oo impuoned order d"’**rd 7.7.1983 ¢~n-

taind in annzors 1 to the urig 4 tition in eo fur
as i} cone'rrs th n-tition-r ard omorit~-party

1
no.3 arpd dircet onnorits pirticg pres 1 ant 2 et ko

act in furth-rarea t -radf,

(ii) to puse sach 5. r 37 “r of in too eizcarrt -ue
3 hd o L ] e W-. . \

of th eng tois on'bln Sourt sy fecm just and
nraTr, : (

a4 Luckmw

h

M
11.7.1983 (3.4, “uks 7o)
I;?V'C 'y )
Jsouns-1 for thapnlic n




W~

, 2

This anplication nn bopalf

above-nancd mst respectfully Sh.ot‘.‘nish:-

1o, That by 2-ans of thn above-not:d

of th a&ﬂlmdﬁ

writ potiti~n
¥

£ apollcaq’r has ¢idllengd th :)r:;lgr duted 7,7,1983

contuin~d in Annrxure 1 to the writ

R.2.F, Training Gollegr, Nortirrn Ri

vas Soubht to ba tr‘ansfarred and pos

scale post of Dopuby Chi-f

- Contral Railway,

2. That in vicy of thy facts detailed in tho vrif

e tition it would b~ evid.cmt taat t

Principal , Railvay Protsction Forc{r,

cale Bs.

st bebiieen

Tucknow has bren placsd in s

and is an interaediass

Adninistrative Grade viz.,#. 1% OJ

higlrr post of Irn up ctor Gz:nnral/Cf
Officzr in grad- BRse 2500-2720,
3. Taat a perusal of the rit p:f‘*:lt
S now ’chat' tn applicant is now the

amon.ost Junior Grad, Officrrs ani

to G—Dntlnu: in £ sald 1nﬁ‘m~d1aﬁr grade post

of 5. 00-2250, B

4, That th-saidvrit pﬁtltlon cais L

regrde ad.1ission bsfore a Boinch 1

|
ontole dr, JU.Sth"‘ U.C.%rivas. ava,

jwﬁm~ﬁv&wdonlhvl%3

Szcurity

,l
Ie
]
|

I

prtition by

‘waich the epplicant who has boen Warking as Prircinal,

' |
ailiay, Luckrow
de in a l'\{I*

0f ficer, South

fr post of

2000~ 2250
ths Jurior - |
2000 an the net
£ Seeurity |

ion *'ould fur th“
seniarmost
thu“» "nultl"d ‘

|
1
\
\
\
\
\

ip for ord rs as
chnsistin: of
ard Thn'bl: i,

‘“'n nhtice was dl”‘CL"ﬂ

Training Coll -,

/



3=

to b~ issued to th- opnosite-partiqs
why the patition be not admitted, Thrir Lords hins
w-re howsver pleased to pass the fol

ord=r on th> applicution for intrrip

1

to show causs

lowing interinm

stay; -

"In the neantine the mtitionr will continu~

to b paid th sulary which ke is rgcaiving in
' ' \

thy post of Principal, R.P.F. Traih

ing Uoll-gn,

‘Lucknow even thouzh h» may be post|d elsewhiira,"

O. Tant the faid int~rimorder hes bgon nisconstru-d

by the VO,bDOSitc-pwtias 1 and 2 and|by a nntice R;.Wo.
83/ RPF/ 364 dated 22.8,1983 tie |p-tition |

~ has brrn direeted to be transferr-d b0 South Czntral

Railvay for posting as Ueputy Chif Sgearity Officer.,

‘Tt is stated that th said post of Lenuby Chicf

|

- . . L8, ., !
Scgurity 0fficer { in the lovar scalg

of #5.1500-2000

and thus inferior inrank and grade tt the post of

|
lD.,l

Opposita~party .3 by th? said ards

Princival, R,P.F, Training Collran

be transferrad to Lucknow to lock &

ucknow,
is sousht to |

ter tir dutirs

" ‘l . .
of ungraded most of Princinal, R.P.F| Teaining

Collegn, Luckmow. Oppositg-party no,3 isv-ry nueh

junir o the patitionr, A trus copy of the said

notice is being annex~d as éggg;;ggg_,';g,_i, to thr
i ]

gifioavit acconpanying this application.

|
I

8, That it is furthr relavant to stited that in &K

South Central Railway vhere the peti
souzat to be fransferred , tlo post ¢
Ofiicer is in bk scale of fs, 2000-22

is pr-s~ntly fi11-3 in by a d;:‘ou‘;atig
C I

tionar is |
£ Cai.f Security
50. Tha.:sddpost

nist frxzx the |




e

- . . I - A
1.P. S, cadre, Tn re are srvaral sipilar msts in

{ cony of -hich is anrazura 1 to h’n‘ @pplwai‘tlon ard

4

!

tih: Zonal roilvay which arn occuni 45 by deputationrists
froa th- 1. P S, cadre. 1@ D"tltlorﬂr shoull have
be~n accomno tuted a.8inst any of H:ep Said posts

|
by r-natrizting th- drputationists .'|

A furtr anmaly bhat Muld ba cr~ut-d in tb~

av~nt of order contair~d in anr_ﬂxwm: 1 to %his
amlication bairg siven offact $o {s that tin
patitionr vill have to work under [;an 0ffic-r vho is in
the samg scale of pay v1z., Ks. ?OOC! 2250, 1t is
furtlrr rolsvant to 1n&1uat tot hm p-Hi tioner as
Prircipal, R.P.F, Tralmn,;.-, Collrar -ibﬁmg inth rrada
of i3, 2800-2250 wms ~ntitled and hg’]gs bran putting
Tirge Stars -ith an Ashoka e:znbl-m“ Th: sam~ are
irdicative o thr rank amd status 4535‘ an officrr in th~
Railway Protaction Force as it is :fan b T.P.S. also.
Ph. officer of aJ Lmior Administralive grade rs.1300-
2000 Bs entitled to nut tiwo Stars .Iand ax shoka ;
~ablen, | | |
I i
|

'!
7. That t:i> oppogite-parti-s 4 SnlpL" srrvic of tln
'm’i”: n2ti ion ’mvr_n'){‘ filed C')lh'ﬁf“l"affld’\Vlt |
| }
wh rfore, it is reso- ~ctfully n: ayrd thit fais
Fon'bln Court ba pl-ascds

(i) to stay th-aprratisn of th- n *109 ai:cd 22 8 1983

br pl-xced %o direct opnos +~—mr+ irs 1 ard 2 mt to

2iv  effect to thr .
in) to pass cuch 3* v arder as in ti circumsture-s of.
he cusc this Hon'ol: uf\u.Lt n2y dP2m just ard aronep

Lated Tuckrsw - (3, 0, waks) m)/

udVCCq'L'B

L 1009




In th Tontol~ Figh Court of Judizaburs ot i1 ulauu,

(Luckmow 3inca),Luckro..

- !
|

AT I'j.lid vit
in

Aimlizatisn for ink vim velif

trs.
Union of India ard ~t'rrs | ' ~Cranen p#i- ¢
C T C: | = “y :‘
I, SV 8in L, oo ahagt 30 iy-ars, on A “pi
- n.’ 3K E S + . ". ~ : N
Par :anazi fing), resig-nt eI -3 ,18/27 3 | Daniapir,
Baslunur, Yaranasi, FlooaYyme-ngas ] ANl icnnt
1

do hrrioy £nl nely kele sath-apd of firs as un - re-

Y cn . ) [ . - e
Lo Tusb by 1 wrc of k5 Goopears'- 7 - =il LB FY

th nalicurt s Couldl ri T L il A2 M conn

0 i

u‘- 3 s _— . il : g . -
Chmmarn win i 1obo Fho it g 47 5an b

Lailh the cmlicant by ke b1 1. Yhisn oL Prizoin]

gy

g A U I - S '
Ao Pois Trginin~ solle oMot op Dad iy, oo,

1A £200 Yt 5 fpirgfenaed W mclad inc 1pr om

Y X s T : L3 ..
teala nott nL ) ngky a0 Tovity Quitsop, Tagn




“\- were , hovwevar , pl»&s*d to pass th

-0-

Tucknow has b~n placad in scale ks,
ard is an interardiate vost bt renh ta- Junior
ahd i

Mninist-ative Grada Bs. 1500-9000

highsr post of Inspector General/ o'

Officer in grale Rs. 2500-2730

Se
show thot the applicant is now the
anon_st Junior Grade 0fficrrs and
to continue in ths said intermedia

Of RS. 2@00"2250 (]

4, That tha said writ potitioncag
regards admission bifare a Bench ¢

Hon'oly “r. Justice U, J.Crivastavs

fhus entitled

|

lr;z up for orders as

}04

2000-2250

n~xt-
hirf Security |

That a prrusal of the writ pr"‘ﬁiiﬁicn woul & furterr

Srnicr.oost

e grade st |

|

ons\isting of

and Hon'bl. Mr

Justica K.T.CGoyal on 11.7.1983 wh?

n noticr was dir-clt d

L , 3
to bz Xizkxd issucd o th: opnoqq
mhy the p{tlulon be not admitted,

\?ordﬁr on th: application for int

following intdgrin
rrim‘ Stay-- §

c~-parties tosiow cause |

Their Lordshizs

aven tbouuh n. may by *Joqteﬁ <l$si

5, That the said interim order has
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N | VAKALATNAMA

e Fin LURe Hovuble Bk Conl o Tauslicaling ok Miuabod,

In Se Lonrt of ’ v Blaacdy ) fekonens - ‘

I 9 WRIT PETITION Ne .3503% of 198
S.N.SINGKH Plaiati T | Clamnt

Defendant “Appeftani
« Petitionez_—"
' Versus
- Defeadant Respondent
UNIGN OF INDIM PEREE

The President of India de hereby appaint and autborise Shyi., SIDDIARTE VERMA., ADVQCATE
anCﬁﬂ“v&yv ) ‘:mvvMAMHAMAQG"AR!a\IN»)!WC(K;N«chenonssv-sv'. Trrerereertarer o

¥ appear, act, apply, plead in and prosecute the above described suit/appsal/proceedings on behalf of the
Wpnion of Indit to file and take back documents, to accept processes of the Court, to appoint and imstruck
Counsal, Advocate or Pleader, to withdraw and deposit moneys and generally to represent the Unien of India in the
Abovo described suit/appeal/proceedings and to do  all things incidental to such appearing, acting, applying
Pleading and prosecuting for the Union of India SUBJECT NEVERTHELESS to the condition that usless express
autbyy ity in that behalf hes previously besn obtained from the appropriate Officer of the (GGovernment of India, the
8&ie OYunsel/Advesats/Pleader or eny Coungel, Advogate or Pleader appointed by him shall not withdraw or
withdrasdl from  or abandon whelly or partly the suit/appeal/claim/defence/proceedings againgt all or any
Qefﬁndamia/respcmdents/appeﬁant/plaintiﬁf/appasita parties or enter into any agreement, settlement, or compromise
wheraby the suit fappeal/procesding is/are wholly or partly adjusted or refor ali or any matter or matiers arising or
in dispute therein to arbitration PROVIDED THAT in qxcaptional ircumstances when there i3 not sufficient time ta
vonisult such appropriate Offioer of the Government of Indip and an omlesion to -ssttle or qompromise would be
definitely projudioial to the Interest of the Government of India end seid Pleader/Advoeats of Counsel may enter
into any agresment, sottlement or compromiss whershy the suit/appeal/precesding is/are whelly or partly adjusted
and i every auch enss the sald Counsel/Advosats/Pleader shall reserd and eommunicate forthwith to the said offcer
the spesial reasens for omiering into the agrecrent, settloment or eempromise,

The President listeby ageoes te ratify a1l acts done by the aforssaid Shei.. SIDDH ARTR, VERMA .
---- A@-‘!‘OQC\'HTE‘.-”..”.-.....“....;.u..u..-wavn-)nwi-.“iltie‘ssaliachHiﬂiili?iiiilﬁiuvn--

in pursunce of this authority.

IN WITNESS WHEREOF these presents are duly oxceuted fof atd on bohalf of tio President of -

India thxsthe%“;;ﬁ”:'w%chjg}w
2

| ~ htcEPTE) 4%
( HIE\H-% SIIGH )

£y SECRETARY/MIN, OF RAILLAYS

s:‘&{/
Pated..........oo.oinun... 198 . CS DD HARTH bKM@ ...... ,(,RAI[;}._J-A'Y’.BOARD) o
@VOCM C esignation °1 the Executive Officer

N.R.~149/1—-June, 1987—75,00 F,
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In the Hon'ble High Court of Judicature at allahabad,
Lucknow Bench, LucknOW.
blVll Mi sc. Appllcatlon No. (w)
In:res

Writ Petition No.3503 of 1983,

shri S. N Singh ve. Petitioner
Versus
Union of India and others «ss Opposite parties.

L ]

APPLICAITON ON BEHALF OF OPPQSITE PARTIES NO.1 AND 2
FOR VACATION OF STAY oapea/mrgr«zm OFDER.

The hunble opposite party No.1 and 2 most respect—

fully submit as under.-

That for the facts, resons and circumstances statec

in the accompanying counter aftidavit, it is most _

'respectfully prayed that in the interest of justice,

this Hon'ble Court may kihdly be_pleaée to vacate its
stay order/interim order granted earlier in favour of

the petitioner,

Such other orders as are deemed fit and proper in

the circumstances of the case may alsc kindly be passed.

Lucknow, %M\r&
Dateds : - ( sidnarth a)

Advocate, .
~Counsel for opposite party No.1 and 2,
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In the ton'ble High (ourt, of Judicature at Allahabad,
Lucknow Bench, Lucknow.

K _Writ retition wo. 3503 of 1983,

YHYTIY
NDD HPIH

2,125 Jowms,
}wcn- v

N  Shri S.i. singh : Jo..Petitioner.
Versus

Union of India and others J...Opposité parcies.

UN: B AFSiDAWVIT Uli BEAALE OF OPPOSTTE PARITES w.1 & &

I, R.K,Bhatiu , ageg about 50 Weais, son of late
shri P.L.Bhatia , presently working as A.P.O.(Gazetted)
in the office of General Manager,Nofthern Rai lway,
Baroda House, New Delhi do hereby affirm and state on
oath as under -

, | , E R
1« The deponent is presently working as A.Q}Q.
(Gazetted) in the ofrice of General manager ,iorthern
Aailway, Baroda House, New Delhi and has read and

understood the writ petition., The deponent is well

conversant with the facts deposed hereunder and has
been authorised by the opposite parties No.1 and 2 to

_ file this.counter affidavit on their behalf,

2, .That the contents of paragraph 1 of the writ
petition (hereinaiter referred as ' the petition' )
as stated, are not admitted, It is most respectfully

" submitted that while.the facts oﬁ\fhe petitioner

W
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béing trahsfgrred as Ueputy Chief Slecurity Officer
(Dy.C.5.0.), South Gentral Railway and Shri KeK. Sharma

the dpposite party 3 was sought to be posted as Princi
ﬁallway Protectlon Force Training bollege, Lacknow
vide Annexure No.1 of the writ petlt+0n, are not denie

.
nevertheless, it ought to be mentioned that the -

¥

opposite party No.3 has been allowed;only his Junior

L

T

!

Administrative Grade Pay and a special pay of Rse 200/~
| ‘per month and not the grade of the pay for the post

of Principal, RePor, 1ra1n1ng uollege, Lucknow, whi ch

is B5.2000-2250(Revised Scale hereinafter ref erred as

é;s.), As the submissions in the subsequent paragraphs

would show, it is denied that the impugned order

contained in Annexure No.1to the petition amounts to

reversion of the petltioner.

3e That in reply to.paragraph 2 of‘the petition it

is most respectfully stated that* the Bailway Protection
Force came into being-with eff ect from 10.9.1959 when
the Railway Protection Force, Act, 1957(Act XKIII of 195

came into forces It isg well nigh impossible for the

. petitioner to have been recruited.in the Railway
Frotection Fofce in the year 1952, It is, howe&br,
Bdmltted that on recommendation of Department Promotlon
é;mmlttee convened by the Union Publl( Service
uomm1551oner, the petltloner was appointed substantively
in Senior ségle (Group-A) with effect from 29.10,76,

| l
4, That the contents of paragraph 3‘of the petition
are not denied, W

- w&«
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5 The contents of paragraph 4 of the petition, as
stated, are not admitted. It is most respectfully
submitted that Shi‘i M, K, Dogra, who at that time, was
working as Security Officer, Delhi assumed the charge 7
as uveputy Chief Security Officer, Headquarters'
Office, northern Railway, Uelhi, on 5,3.76 as s
mentioned by the petitioner, lhe orders of pro;hotion
of the petitioner as Deputy Chief Security Officer
were issued in the same notice, reproduced in the
Annexure No.3 to the writ petition, dated 4.3.78. At
that time the petitioner was working as. the Security
Officer, Northern Railway, Lucknow. A copy of the
said notice was endogrsed to'thé petitioner which was
duly received by him., [fhe petitioner, however,
submitted his representation dated 8.3.78 addressed
to the Secretary, Railway Board wherein he made a

ref erence to the f;."zini stry of Railway's nNotice

No.E(0)II1-170-PM6/22 dated 4.3.:18 and the General

. ianager (P) Notice No.940-E/181/Eia dated 4.3.78.

In his representation, the petitioner requested for

hisg posting at Lucknow on his promotion to the Junior

‘Administrative Grade {( hereinafter referred as J.A.Grade)

It was further requested by the petitioner that in
case, his request‘for posting at Lucknow could not be
acceeded to,_ he would be left with no other alternative
but to request for def erring his promotion as he was
not in a position to move out from Lucknow on adhoc
promotion-cum~transf er, Thus the petitioner's

contention in the paragraph under reply that there was

administrative delay in communication of his promotion

order is not correct. \\\\%
’ 11
\J ' 1)’{?:2}(3
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It is, admitted that the Hon'ble digh Court at

sombay passed as interim stay order in favour of one

Shri m.K.Tekchandani, Security Ufficer, Jentral Railway

‘dombay, VT which had resulted in preventing the

petitioner from joining as Deputy Chief Security
Jf fi cer, when he was, at last, ready to join the

said post.

6. That the contents of varagraph 5 of the petition,
as stated, are not admitted. It is, howeﬁgr, mo st
respectfully submitted that the petition%ﬁcould not
join nis new post as uep&ty ghier security Of ficer,
Ventral Railway at pombay immediatelf, and by reson
of an interim order of stay, passed againét his
posting order granted by Hon'ble nigh Court at ﬁgﬁbay
in a writ petition filed by Shri m.R.Tekchandanil the
then security Officer, Central tailwzy, Bombay. It
is stated that the reson was beyond the contro. of
the Railway Administration that the petitione was

prevented from joining the higher post.

7. tThat in reply to the contents of paragraph 6 of the
petition it is most regpectfully submitted that after
the vacation of the stay order of the Bombay High ourt,
thopetitioner was posted as Deputy Chief §§gurity Of “icer
North Eastern dailway vide Order io.E(0)III/81/Pii6/102
dated 2.5.81 and was again allowed special pay of

Rse 150/~ per month in addition to his genior scale pay.

8. That the contents of paragraph 7 of the petition,

‘as stated, are not admitted. It is most respectiully

\j\\\\éb‘/“/lqm
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| H
stated that the promotion of the oetltloner alongwith

- Shri m,K.Dogra to OfflClate in the J A. Grade and

their being allowed the grade pay w1th eff ect from
20, 10 81 was done on their completlcn of flVe years!

regular serV1ce as Security Olecer.

9. That the céntents of paragraph 8 of the petition
are admitted. It is admitted that the petitioner
was transf erred as'Frincipal, R.P.F.T&aining College,

Lucknow and he joined as such on 19,11,82,°

10. That the contents of paragraph 9 of the petition
are factually correct except subject tb the

clarification and the extent indicatedibelow 1~

In terms of the sanction issued Vide Railﬁay
Mlnlstry s letter o, 82—E(GC)8-13(Implementatlon)
dated 28.12.82, the post of Chief security Offlcers

of Eastern, northern and-South Eastern Railways

were upgraded from the Grade of %.QOOOeQQBO(ﬂS) to

Bs+ 2500~2750(RS) and designated as l.G.-Chm—uhief

Security Officer, the posts of Chlet Securlty Officers

- of ventral and western Rallways were upgraded trom the

grade of Bs,2000-2250(RS) to ks, 2250-2500(83) and
deslgnated as Addltlonal I.G.-Cum=Chi ef Securlty Officer,
the posts of Chiet Security Officers of Horth Eastern,
Worth-East rrontier, Southern and South Uentral Railway

continued to remain in the grade of m.200d-2250(%.).

It has further been clarified in thékﬁaid letter
| ' ‘ o
No.82—E(GC)8-13(Implementation) dated 28, 12.82 that

J.A.Grade post of Frincipal, R.P.r ralnlmg College,

\Mv\QV'\%
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Lucknow was upgraded to the scale of Rs.2000-2250 and

that the said upgradation was to ta&e ef fect only

from the date of actual operation oﬁ tﬁé upgraded post,
It is wrong to conclude that mere issuance of sanction
of upgradation vide Railway M1nlstry's letter Wo.82-E/

(GC)8-13(Implementatlon) dated 28.12,82 automatically

~ upgraded the aforesaid J +A.Grade post to the grade of

Bs 2000-2250(RS).

The deponent, on the basis of lega] advice, mo st
respectiully submits that upgradatlon of a partlcular
post would not mean that the incumbent working on said

post prior to the upgradation has also been upgraded.

11 That in réply to the contents of paragraph 10 of
the petition, it.is moét respectfull§ stated that
teﬁporary J.A.Grade post of Principal, RfP.F.Training
College, Lucknow was sanctioned vide ithe Railway Soard!:
letter Wo. B2E(GC)8~(CA) dated 26,2.83 circulated vide
the General Manager(r) letter No.803~E/5654/EIA dated
4.3,83. The Railway Board was approached vide the
weneral Manager (P) Letter No.803-5/5654/51%;dated

7.12.82 for further extention of J.A.lirade post for

a period of 1 year from 1.1.83, the jbgtification for

' which'was received from the Principal, R.P.F. Training

1 A ;
College, Lucknow vide letter No.TE/HPC/79/83 dated
5.10.83. Since the sapction of the dailway Board was
not received till 1.1.83, sanction of 'Additional

General manager (OP) was communicated to the Senior
Divisional Accounts Officer, Lucknow that the payment
of salary w and allowance to the 1ncumbent of the post

of Principal, #.P.F. iraining Colle\ e, luck now may

} A
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provisionally be made for a,period;bf 3 months from
. M

1.1.83, or till the Hailway board'slsanction was

received, whichever is earlier. A kopy of the ueneral -

manager (P).letter No.B803-E/5654/Eia dated 8.2.83 has

been filed by the petitioner as Annexure No.6 to the
writ petition, | |

/
12.'xThat the contents of paragrapq 11 of the petition
are not admitted. It is most respactfully submitted
that the petitidner‘has made an incorrect statement
when he states that " In other worcs, by the said order,
sancfion for the pay of Principal, R.P.F.Training voll-

X |
ege, lucknow was accord%/to be opgyative till 31.1.1984"

In fact, in terms of the Railway ministry's letter wo.
825E(GASL>BA1(A)_ dated 26.2.83,(reprcduced in Annexure
No.7 to fhe writ petitién)\the durétion of J.A.Grade
post of Princiepal, H.P.f, [raining College, Lucknow
was extended rrom‘1;1.83 tc 31.12.83, bqt no sanction ot

pay in Scale fs.2000-2250(RS) was accorded.

a ' %
13. That the contents of paragraph 12 of the petition,
: v « ,
as stated, are denied. It is most respectfully submitte

that the petitioner had apprbachedithe Senior Divisional
Accounts Officer, Lucknow for issué of pay slip in

his favour in grade m.2000-225o(nsﬁ on the plea that
the genéral manager had authorisedéprovisional payment

of pay and allowances to the incumﬁent of the post of

'Principal, R.P.E."Tfaining College;Lucknow for a
i

period of 3 months from 1.1.83 in grade Rse 2000~2250( R S)
|

pending sanction of the iinistry of Railway to the

extension of the aforesaid temporary postvfrom 1.1:83.

N \“’%@
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1t igs further submitted that the spefcial pay of

/1““

R$.150/—p!':' month was sanctioned by thje Ministry of
Railway to the incumbent of the J.A.‘Grade post of
Princiapl, R.¥.bF.Training College, L‘!.ucknow vide their -
letter No. 77E(GC)8-19 dated 16.5.80. This special
pay of Rs.150/- per month' was allowed for discharging
instmctionai duties., However, with the upgradation

of the post of Principal, R.P.F., Training College,

Lucknow. £rom Scale Rs.1500-2000(RS) ito Bs.2000-2250(RS)

would rejuire sanc’éion of the wministry of Railway .

fhus thi skp'aymem: was erroﬁeous.l.y méide to the petitioner
' while the post of Priﬁcipal, R.P.F.Training College,

Lt.u,;kno'm.7 continued in J.A.Grade and ;Eaction in Grade

‘Bs. 2000-2250(RS) was not accorded.

14. That the contents of paTagraph 13 of the petition,

as stated, are not adniitted. It is most respectfully

P submitted that the upgradation sanctioned.vide Railway
//{i‘ﬁ’k Fogs . o ] ~
) NP Ministry's letter No.82-E(GC)8-12(Implementation)

dated 28.12.82(reproduced in the Anhexure No.5 to the
: ’ - .
writ petition) was to take eff ect only from the date

of actual operation of the upgraded post.

15. That ‘the contents of paragraph 14 of the petition
were not admitted. It is most respectfully submitted
that the promotions in Administrative Grade are not

based on mere seniority.

-

16, That the contents of paragraph 15 of the petition

m -, | . . :
are denied. As a‘lre;zjdy submitted earlier, the issuance

Ministry's
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letter No.82-E(GC)8-13(Implementation) dated. 28,12.82

would not mean that the post of Principal, R.P.r,

Iraining College, Lucknow hasg automatically been
upgraded. Such upgradation ig to t;ke eff ect only
from the date of actual operation of the upgraded po si
Paragraph 3 of the said letter also:clai%%}es that
the postihg on the upgraded posts will‘be issued f rom
the Railway Board's office. Till the upgradation

. 1s given efﬁect to, the post would contlnue in J,A.

[

Grade only,

17.' That the contentg of paragraph 16 of the petition
are not admitted. L1t is most respectfully submitted

that the Discipiinary Froceedings have been initiated
against the petitioner in 3 dégrerent Cases which are

under process. V\,

18, That the contents éf paragraph 17 of the>pétition

-are not admitted, It is most respectfully submitted

- that the petitioner has questioned the charged f ramed

against him after propér investigatiob‘and on the basic
of oral and documentary evidences. The 1nvest1gatlon
Teport alongwith the documents relied: upon and -
statement of witnesses were considered by the comoetent
authorlty, and af ter applying hisg mind, he deC1ded to

hold an enquiry against the petitioner in accordance

L
with the rules. Since the department dis¢iplin§§

proceedings initiated against the petitioner are still
in ‘PIogress not, they are under challazye in the presen
writ petition, it would not be proper for the deponent

to comment on the merits of the chargeg\fev1ed against

J%éfk$



S
i

qd

(‘h’(' ~ ' ' -10 -

the petition €T, as it may adversoly. effect an

impartial disciplinary proceedings. Only after the
completion of the enquiry and receipt of the report
of the enquiry officer, it will be known whether the

- charged against the petitioner stand proved or not.

'y ‘The present position of the discz':plinary enquiry
against the petitioner is that the charge sheet

was served on him in July, 1983, Thewafter, he was
requested to J.nspect the documents relled upon on

b 10.83, 20.10. 83 and 7.11.83 so as to enable him

to submit hig def ence statement for cons1.deratlon

by the cometent authority. But so far, the petitioner
has neither come for inspection, nor has submitted

his statement of def ence,

It is also to be mentioned here that before
)
finalising the investigation report, full opportunity

‘was given to the petitioner to clarif‘y the position

with regard to the case, but despite of the best

efforts of the administration, the petitioner did
not come forward with the facts of the case. Hence the
investlgatlon was finaliged with the 1{ evidence avallab

l e on record.

’19.’ fhat in reply to the contents of paragraphs 18
and 19 of the petition, it is most respectfully
éubmitted ‘that Shri Harish Chandra, the then ;Q Principa.

of the R.P.E. Training College, Lucknow hag already

\\ys\;’w‘/
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conducted an inquiry into the said aspect and

submitted his findings to the comﬁétent authgority.
‘,—-

The Inspector Ueneral, R.P,F.,, after applying his
. N

mind, has decided to have a thgough probe by the
v

Vigilance Directoréte, Railway Board. lherekfter ;

the Vigilance Department undertook a detalled

investigation of the cage.

20, That the contents of paragraph 20 of the petition

are denied.

21. That the contents of paragraph 21 of the petition,
as étated, are denied. It is mostirespectfully
submitted that so fa; as the appointment of the
opposite party No.3, Shri K.K.Sharma»to the postydf
Principal R.P.F.College, Lucknow is éoncerned, there

is no question of approval of the Fresident being

obtained under the delegated powers because it was

*

only a trangfer within ‘a Zonal Raiiway, whereas in
the case of other ofxlclals, 1nclud1ng the petitioner,
the transfer from Zonal Railway to anothers was

involved.

22, fhat the contents of paragraph 22 of the petition
are denied, Lt is most respectfully submitted that
the opposite party No.3, Sri K.K.Shérma has already
assumed charge of the post of Principal, R.P.r.
Training College, Lucknow. He has since been trang-
fered to {estern dailway where he has taken over
Charge as “hief Security Officer of that Railway.

Mg
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23. That in view of the submissions already made in

the foregoing paragraphs of thisg c«";unter affidavit, the

deponent, on the bagis of legal adwice, mo st respectlully

states that none of the graound enumerated as (a),(b),

(c), (d) and (e) are tenable in the me eve of law and
1%

the writ pétition is devoid of merit and is liable

. - S to be dismissed with cost. The petitioner is not
f'\') : entitled to any of the reliefs claiimed by him,
¢ | \ .

Lucknow, h— \S/ _ Uﬂ
Dated : |7 f) 199 Deponent,
' Verification

I, the deponent above named do ‘hereby verify that

the contents of paragraph 1 of this counter affidavit

is true to my personal knowledge, those of paragraphs 2

to 22 are based on the knowledge der:s.ved f rom the

official records available the and the contents of

parag_r_aleh_23 are based on the legal edvice rendered by
» the Counsel. That no part of this affidavit is false

. ' and nothing material has been concealed. o help me uod.

Lucknow, A et ' \\M%\’\qf

Dated : |3 5 \%L | Deponent .,

I identify the deponent who has signed before ne.

\Mﬁ

( Sldharth Verma ) .
‘Advocate.

Solemnly affirmed before me on- |7- S _ %;A

at AN /Pue by K. K. LYy

the déponent who is identified by
\ _ Shri Y[&{fa}p&; U S ﬂ_“g’f\}
Clerk to shri 4 |
advocate High Court Allahabad. ?
i have satlsfled myself by examlnlng ‘che
deponent that he understands the contemts

(gam'

advoeate Vath © missinfier

Allahabad High Court of this atf:.dav:.t which have been reacl out
ana
Lucknow Bench Luckno ,and explained by me.
ﬁo.ug wue DoV .- %
o \\WY



‘ tn the Hon'ble High Court of Judi caty
e : - Lﬂﬂkmw Bmd’hxﬁﬁkmi

) o Civil Mise;Applicatim )

U‘ni&n af India and uthers

In ot
?Jri‘t Petition No.asag of . 1
o i
i |
S sMsingh
o Verws |
ond
o

The hunble oppo eita parly Nost oy
funy aubmit asg undemm

Y o That for the facta, resons aud cﬂ
o ©in the accompanying counter affidBVi.tg«
respectfully prayed that in the 1neeré
thic Hon'ble Court may k:lndiy be pleae
 stay order/interim order granted ecarld

the petitianax. I _!'

&mh other oxders as arc deemed f|
the circunstances of the case may aleo

Tuck mw; {

Datodt .. : | { sidhart
. Advo
Counsgel for opweita

f o
| Petitioner

il Cpposite partioes,

i
i

Lr:@ at Allshabad,

o, (m)of 1985,

PQ-‘B.

d 2 most rogpocte

trcumatancea stated
it 1s moet

ot of Justice,

e to vacate its

ner in favour of

Lt and proper in
kindly be passced,

k Veima )
ate,
l‘i‘f' Mo.t and 2.
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In the Han‘ble H.‘Lgh Couxt of Jydi cal
Lucknow Eench,i.ud{m

uTe at Allahabad. '

Writ Petition No, 3303 d{f 1983,

[

ﬁﬂ‘i SN, singh : : i}giépﬁi‘ﬁiﬁﬁ&;
: Var&s | |
umon of India and others - +hesOpposito parts ee.

SLTE PARIIES NO.1 & 2

_ 1' qup%at&a y agﬁd abbut M Yikﬂi“ﬁy @I& ﬁf late
Shti P«.L.Bbatia ’ prasentlv m:klng iia A.P 6,(Gazett ed)
in the office of &matal M&nager,ﬂnziihem Rai lway,

Beroda House, New Delhd do hezeby aﬂhm and stato on
o  oath as under 4=

1;.5_” 'ﬂw depeﬁarm is mesenﬂv mrkam a5 A.B.0,

(Gazatted) Ma the afficze of General ﬂianager ﬁorthm _

Railway, Bamda Hauae; WGW Delh!. and Fiae read and

understood tha writ petition, The debanmt 1s woll
 conversant with the facts deposed hexbmcier and has

boen authorised by the opposite partifs No. and 2 to
116 thig counter affidavit on thelr k&w,

2¢ That the contentsg of paragxaph 1 of the writ

e‘titiun (heremaftex ref exred as ' ﬁne petition' )
as stated, are not amitted. It ig m.F& xema&tfunv
submitt od that whilo the facts of tho p@t&tionw
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being traneerred as ﬂqautyﬂhﬁ.ﬁ Eeezuﬁtv Officer . h ’
(‘8‘?‘4@& $.0.), South cmt’ral -Rﬁiiw‘ay‘f‘ ané Shri K.K, sharma,

j

the oppoaite party 3 was gought tolbe posted asg Px*im:ipai
Rallway Protection Force Tratning ﬂFolleqa. Lucknow. :
vide Amemra No.1 of the writ pet] ttima, are mt denicd, |
nwerthehssp 1t ought to be men‘aiql&md that the |
opposite party No.3 has been auode only his Juntor |
Administrative Grade Pay and a apadﬁal pay of B,200/~
per momh am:! not the qxadt af the pay for the post

of ?(ximipal. RP .F,Matning 8011qu iuakmw; whiah

18 B 2000-2250(Rev1 gad 3@&1& hardnihftasr zef erred as
RiSeldy A¢ the submissions in thq aulbsaqumt paragrapm
would show, 4t is denied that the u}pugned order
contained in fmnamra No. %o the peﬂ}itian munts to
raVemitm of we p'titi.nnam R TR |

3 That in Teply to PaTagzaph 2 of the petition 4t
is most respectfully stated that the Rat lway Protection
Force came into being mth ‘ot ect £20m 10,9,19%9 when
| the Hailway Protection Forca, Act, ‘!‘LW(A& XXIII of 1957)
came into forca. It 1 wtll riigh i.udLanibIe for the
petitioner to have baen recrulted inj 'the Rallway
Pmtact&on Force in the year 1952, lit is, Nowever,
Admi tted that on _Pecommendation of quaﬁmmt Promotion
com!.tt» convened bv the Umlon Publiqc Sexvice
Gemmizdonw, the pctitumr was appahritud subgtantively
in Senior Seale (Gmt:pd) with affoct from 29,10,76,

4. That tha aantmtg of paragraph ‘3' of 'the,pen,tion'
are not dend ed. o

Vo .
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5, The contents. of pa:tagr&ph 4 of ;Ethe petition, as
' stated, are not admitteds. 1t is moa't vosp ectfully
wbmtted that ﬁtri M.K.mgra, viho arb that time, was
S working as Security efmer, Delhi alssuned the charge
. _  as Deputy Chief. Sammty ofmaet, ﬁq}amuaztezs*
) o Bffiw, Isbrt‘hem Railway, Delhd, on |6.3«76 ag
! 32 B ' | mmtimaﬂ by th@ petitinneh 'rhe ordtera of p:mmotian
of me petltiaﬁar as Deputy Chief sdpcu:‘.ty foicer
r;exe issted in the same aotice, rmxfodm.aﬂ in the
Anae(xum No.:s ﬁc the wxﬁ péntian, gdatea #.3.;78. At
 that tme the petitiotser wag wark&nﬁ( ag the Ecc:uz:lty
s | m?fitzer, Narthem aailwaw Lacknow, copy of tlm

sai.d notice was endorsed to tho peta[tionar which wag
dul,y :egea.v& by hzm. 'me patitiofu}t, haww&.
4mbm&.x.tad hia wepwsematim datod ii 376 aﬁdx‘esscd :

to the Secretary, Rauway Boazd whaqéein he made a
| weference to the HMinietzy of Rauwaﬂf & Notico
| | m.&(@)ﬂiﬂ?ani’ﬁ!&/m dated 4&‘?8 rms the Genoral
‘ . Hanager (P) Motice m.maa/mima dated 4,3,79,
In hﬁ.s :apresentatxun, the petitiem?r :mqueeted for
“hig pue%ng &t Lucknow on his pmmoip.m to tne Junior
| Admin& sﬁmt&ve Grade hexe&mﬁter Jef exzed o8 S.A.La::ade),
‘zt was further x&nesﬂeﬂ by the peﬂ?t&onex that 4n |
~ caso, his request for pos‘ung at Lulpkmw cwm not be
accegeded *m. ho would be J.eﬂ with ;En other altema‘hive
| | but to zequest for def erring his primt&@n as ho wme
i , not .‘m a position to move 0&1; fmm J ckrow on adhoc
| 'pmmtionwaum-vtramf > 38 Thne the pl@titionor’ |
contention in the paragmaph undex x‘“bply that there wio
'adminiétmtive delay in comh;campn'af his promotion

oxder is not correcd, |




- i -

1t is, adgmitted that the Hon'bpa rliqh Couzt at
Bombai passad as intezim stay ardax} in favan:c of ane

~ Shxi MeK,Tekchandand Set&rity 9ff:1|car, Central aas.may

Bambay, VT which had tesuned m mgwaﬁ‘ung the
aﬁtmm@r £rom j&iﬁiﬂg as Mputv qpuws securmy

,t)ff:l car, wheﬂ he wasy at iask; raaéhv to 34&11‘; tha
sald pem n '

6. ‘that i;he cmtmt# c}f pataq:aplh 8 of tha patitiﬂn,

- as stated, are mt adnuﬂeda. It ip; hawewfer, met

resp/ectfuuy submﬂ.ttad that the peﬂk&.tmna could ot

Join his nesi ;mat as Ts}eputv cnm &ewxiw Of ficex,

heﬁt:al ﬂauway at chba? 1mediat1b,1y, and by rewa .
of an Mterm order of stay, passqh aqainst his

posting e.rdex gran%a& by Hm* ble ﬁ&gh cwzt at ambay

a,n a wrdt pcﬁinon !’ilaﬁ by mﬂ M} K‘Tekehaﬁdani. the

.thm Semmty ﬂff'ﬁ.cem G&nﬁml Raﬂ.;lw, Bambm?. It

is atated tmt tbe reson wag bwau}d the contrel of
the Bailway Admietmtion that thhe pe‘t&tiomv ms
pmsfmtaad £ rom .ja,inﬁ.ng ﬁha higt_mr Wpost.

t
il

| ?I; That in r@ﬂ %o the conten%;k of paragraph 6 of the
| peti.tian it is mo st vespectfully ;ubmitted that afier

tha vasation of the stay order ni‘ t’hé Pombay High Court,

‘ thupeﬁuoner was posted as Dapu'ciy Chiof Security Of "5

North Eaetern ﬁailwav vide Order qra.zwnn/m/psaa/wa

. datad 2.5.8? and Vit g aqain auowe@ saecial pay of

Bse ﬁi)lw par moxtth in addiunn to0 ihs sm&or wale paYe

B ’fhat the c:ontmta of paragrag h 7 of the p'stitian,

as stated, are not admitted. It J}.s mo gt uspectfullv

i

i

]

|
|
|
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- stated that the pmmtian csf' the getg,tiom ai&nﬁmth

 shri MK.Dogra to officiate in the JLA. Brade and

" thair ba.tng auawed the grade pay wikli effect £ Tom
‘20«.1@.81 wag done on thai.r momleﬁo;b of fwa yeors'
ragular smsvice as %curity affa,aer. |

-+ .
- .

-

9. That the contents of paragraph B of the petition
aze admitted; it is admmtﬂd that the petitioner | |
| ‘_was tmmeferwd as Prineipa.’t, R,PLF ﬁmining College,

_Luckmw ang he jaineﬂ as such on 19‘&5;92- | |

(

i

10, That the contents of paragraph § of the petition

are facmally torract exaﬁpt wbjact}w the

'alarlﬂcatian and the exﬁmt inﬂieata}d belaw g

In te:rmm nf the aanction issued vme Rallway
mnmw's letten Na.S%E(GG)B-W‘(IWTlementati.an)
éated 2.12,82, the post of Chief W}txﬁw Officers
of Eastern, forthern and Souti Eastei}h Radlway s

were upgraded from the Grade of m.zaq;a-;azmtm to

&,2560»2‘75‘53(%5} and designated as lgé;uﬁtm—cmd
S'ewrity'wfi&er, the gmsts of Ghuf |‘~ecuritv Fficers
of nmtm& and Wea’ﬂ&ﬂ Ra,mways wam lupgaeamd £ rom th,@
grade of B, 2000~2250(Rs) to &.msoazapatas) and

destgnated as Additionsl z.s...mm-cw( ' Security Officer,

the posts of Chief Securdty Ofﬂun Bf North Eastern,

Northnﬁast antier, Southern and Sau‘}bh Gentral Rallway

cantimcﬂ w remain in tha grade of H&%ﬁo‘-m(&.).
e ‘

It has fugther been ¢larified m‘ the sald letter
Nogﬁzuﬁ((%ﬁ)ani3(1mleméntatioﬁ) dated 28.12.&2 that
.A.Grad« pawﬁ of Pri ncipal, R.P.F. ﬂhaining College,
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-b . | !

R Lucknaw wWas upq:cmad to the *cala ot %,2@08«- 250 and

that the said upgradation was to tam& of fect oniy

from ﬁihe,. date of actual operatton of | i;he_upqraded post,
- ¥t isg wrong to | mnciude that more 13@&:1«:& 'of aa_nciwn
of apqmdatibn vide Railway Mis’:istwﬂﬁs lettar No,B82-8/
(6C)6-13(Inplenentation) dated 28,1282 automatically
w, | 4 upgmdea the aforesaid Jm.ﬁmde po sﬂ‘ "‘w the grade of
{’ - 'm.zaae-zmias). ‘

aha dapan&nt; on the baﬁs of lagel adva.ne, 2o 6t

reﬁ&tztﬁ'uﬂy submits that upq::ada‘tiank of a parﬁicular
past would not mean that the mcambeak woxking on sald
post prior to the upgxadaticn has alsb been upgraded.

.

i
1

11+ That in ceply ta the ce..ntmts of pamgraph 10 af
‘the petition, &t is met rmpmtially“ steted that
- terporagy I,A.ﬁxaae post of %ineipal} R,P.F.Training

v - Gollege, Mcmaw wag namﬂomé vide %Fhe Rai Iway Board's
A letter Ho, 825(GC)8~(CA) dated 26,2,6) clreulated vide
the ﬁmexaz Mam:;em(i’) 1ettan %b.aaa-a;/w&/m dated
-%3’&3‘ The ﬁailmy Haard w:as ap::maq}hed vide the
Genezal Manager (P) Letter No.eeawlsi}&/m dated
7»12.32 faz: furthesr extantion of J.a.éimda post for
a peﬁf;d of 9 yeax fmm 1 1. 93, tha j%ﬁa{:ﬂ’icat on for
. which was Teceived £fom the Principalj RyP.F. Training
| coumg Iuvckmw vida lettor Ne.?ﬁ/&dk/‘m,/aa dated
5,10.83, slice the semction of the Haki.lwa;y Board was
not rcge&ud mll 1.1.83, sanction of _@!&d{ﬂ.tianal

General Manager (OP) was éﬁmnﬁaatsd ‘ﬁ;o the Senfor

Divi sional Acwunta ﬂfﬂcm, i-ucknow ’ﬁlhat the payment

of salary w and allowance to the incmbmt. of the post
_of P:incipalg RnP.i‘*' Training Collagcg“ Lucz:kmw may
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provigionally be made for a pertod of 3 monthg from
1.1.83, or till the Pailway Board's samction was
received, whichever is earlier. A copy of the General

Manager (P) letter Mo.B03~E/56%4/5is dated 8.2.83 has

veen filed by the petitlioner ag Anngxure No.6 to the
wrlt petition,

i2e That the contents of parsgraph 41 of the petition
are not admitieds it ig most respectfully submitted
that the petitionex has made an incorrect gtatement
when he siates tnat * In other words, by the said order,
sanction Yor the pay of Frincinal, R.P.F.Training Coll-
ege, wicknow wag accorcd to he operative till 31.1.1984"
In fact, in terms of the Railway ‘dmigtry's letter No,
82=E(GG)8=1(A) dated 26,2,83,(reproduzes in Annexure
Ho.7 to the writ petiticn) the duration of J.A.Grade
post of Frinciepdl, R,P.JF. Training College, lucknow
was extended from 1,1.83 to 31.12,83, but no sanction of
nay in Scale D 2000-2290(RS) was accorded.

13. That the contonts of paragraph 12 of the petition,
as stated, are denied. It 1g most respectfully submitted
thaet the patitioner had anoroachad the Senlor Divisional
~eecounts Officor, lucknow for issue of pay slip in

nles favour in grade ,2000-2250(%3) en the plea that

the Ceneral Menager had authorised previsional payment

of pay and allowancee to the incumbent of the post of
Principal, R.P.F. Training College, lucknow for a

period of 3 monthg from 1.1.83 in grade is.20002250(R5)

n ading eanction »>f the odnistxzy of Aailway to the

sxtengion of the aforesald temporary post from 1.1,83,
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| 3,150/wpp month was sanctioned by t
Railway to the incumbent of the J.A,Grada post of

Lucknew, |

11 ‘ Pm\%

“e-

It is further smbmitted that the ubeci.al. pay of
he Mlnistr.y of

Parinciapl, R..P.Fﬁraininq Coll oG e, }\!uckmw vide thvir
Letter No. TTE(GC)E-19' dat ed 16.5..&10 This seclal

" pay of B, 150/» per month was ailnw t for dschaxging

1mtmctwml duties, Howevnr. wit the upgradatian

" of the post of P::im;ipal R.P JF, Trﬁining College,

2000(RS) to #42000-2250 (RS)
would require s%n»:tiqn of the-{ﬁ&hig‘kxy of aailway .
me this’pay’ment 'ﬁa‘s LTonec sly mhde to the petitioner,
whi:.m the post af i’x:incﬁ.pal, ﬁ.x’.FvFIaining Collegt,
Luckneaw continued in J.AGzrade and ipaction in Grade

| Bh%%*»ﬂﬁ&(ﬁ@} was not accorded, |

14- . _‘I‘-ba.iz' th er'l-c“entent‘ 8 qf p#,ra.gtaphé 13 of thi_petitian,
24 stated, are not admitteds It ia;‘;mgﬁ: regpectfully
mbmﬁ.t*zed that the upgraéatﬁxm sancﬁtianeﬂ vide Rallway
Mindstay's letbor r«xa.azwz(aa)s«mzn@ amentation)
dated ?8.12.82(rmmduced in the imﬁewxw Nmb to the
writ petition) was to take ofcct aqlly £rom thn date
of actual apcxgtian of the upgradad %bsﬁ:.

'iﬁ. 'fhat the cantems of paugraph M af the pets.tian
were ot adnitted. It is most respebtfully submitted

that the promotions 4n Admini sgttatj.wb hrade are not
'1

h

baged on mexe .smioz‘i‘ty,_
{6, That the cammts of paragraph 5}5 of,_t'h'e petition
are dented. As alrsady submitted eaflier, the lssuance

of sanction for upyradation vide Raliway Ministry's




waulcz ot mean that the post of Prin{
.

18, That the contants of paragzoph

_ pmzeedznge inftiat od agamgt the pe‘ﬁtmmner are sbill

4o comment on the merits af the cham

@

|
\
i
b

-9~
\

w;m w,az-a(acaa-sa(mpmmamw dated 28,12,82

pipal, R,
bically been
upgraded. Such upgxadaticn is to taka e}ffect’gnly -

Traminn;; Gallege, Luckrow hag automa

f‘mm the date of actual oparation af‘ the upgraded post.
?axagmph 8 of the sedd letter slso. q§1axlfias that
the posting on the upgraded posts wiLl be 1ssued £fyom

the Rallvay Board's office, Till rhp upgradation

is given éfaﬂ. to, the post muiﬂ cqbntinue in J.‘%.»
Grade only. L
9 |

17, That the contents of pazagrach 3}6 of tiw petition
aTve not adultted, Tt is most raapaeﬁmuy submi tted

 that the Distiplinary Frocoedings hm?o bam indtiat ed
sgaLnot the petitioncr in 3 deff ex‘m’# cages which are

uﬁde:: pmc 6’3&

7 of thu pemm

%i
‘are not admitted, It is most mepacﬁ wlly aubzdtted
that the fmt-itﬁ.eﬂ er hes gugstioned Hpe charged f ramed

against Mm af ter proper invzsﬁig&tidg and-on the basls

" of oral and documentary evidences, 1Ehe investigation

report alongwith the documents mli.elé’ﬁ upsn and
statenent of witnesses were c:ansi-:zer{}d by the compe%ent
au%e?ity 3 and aftor applying hisg miqu, he docided to
hetd an em:uuy mgainst the peti timﬁL in accordance
with the mles. $ince the d@mmeﬂq . dbsciplindy

in progress not, they are under c%galﬂanw in the present

: wﬁt petition, it 'mula not be pmpeif for 4he daponent

es h éf"fiad againgt
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the petitioner, as it may ,a'dvex!‘_soly m ect an

imartial ‘diseiplinary procecdings, Pnly after the
complotion of tho enquizy and réceipt of the report °
of the enquity officer, 1t will be fcmwrx vhether the

eh_a’rgeci’ sgainst the petitioner gtandlpmved_ax not,
The prew‘st PO s itis"z of '!"he d.».smplimw mquity

: ugai 'm«. ‘the pe»umm’" is that the eharqe &hmﬁ

vias served m him in July.‘l%z’s. Tha[ after, he was

. re{gxaaﬁ@d to ing;mc’t the dﬂscumenta meli ad upon on

\, 5. 10483, 26.10.83 and ‘7,1?.]83 & &g ;fta enable hir

k S | to submit hie def ence statement foy m'fr'zéidsmmén.

| | 'by the w::iaww authority. But so fféw,'the petitioner
has relther come for i&m@ctian, fox) hae; submi tt ed
nie statmem of gef ence,

\7 ¢ it-is alrs.o' to be ﬁzéntibnmf hﬂtéiﬁthﬁﬁ béfﬁm )
finallelng tha ihves’cig@tim xmaﬁ, fuiieppo:;:ﬁunity
was givm to the potitioner ‘Ed claﬁ;?y the pae‘:ﬁtion
[ with ﬁegard to the cass, but ;mspitqis of the b§x€
.‘ .effoxts. wf the‘ admini 5£ration, tﬁe 'pieti-tianar did
not come forward with the facw of the mwa Hence the

. 1mustigatian was fi miiscd with tneﬁl X widmce availabi

le on mcard.

v 19, That in reply to the contents u%F'_pamgréphs 18

‘and 19 of the ;:-emicn, 1t 15 most Yespectfully
gubmxttod that Szl !iari sh Chandra, 'the then & Prﬁ.ncipal
Gi«' the RoPE.T raining c:;llege, wckrﬁbw has almady

\

1

A
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. conducted an imuizy into the said'i[ aspect and

submittcd his findingy to the mmbtem sutheoiity.

The aneator Gmeral, ﬂ;P»P“ aftﬁar applying his

mind, has d&cmad to have a thmugﬂm probe by the
v:.guane@ mreaw:ata, Railwav Boa‘kd. Thereﬁfte;. PO |
'%m ‘:iqiianct ﬂ@axtmm‘k unde:teak.. a detailed
ﬁ.nvest&gation ei’ the cast.

: .20. inat the cantents Gf pamgmpip 20 of the pet&.tian

am denied,
¥

rs

21y That the wntents of garagmpr 21 of the petitian,

as statad, aze dmwd. It is most respnctfully

submitted thaﬁ a0 far ag the appointment of ths
opposite party No,3, Shrh K.K. Sham t3 the post of :
*ir.cwal RePoFuCollege, Lucknow fuk cancerntd, there

1s o question of epproval of the H{res&dent belng

obtained under the delegated pwera; bacause it was

btsly & trand’ er within a Zanal Rawway, whereas in
the case of othor of ficials, :s.naludb.ng the Mtitiuner,

the transfer fmm Zonal Rail,way to pmthez:s was
involved, | |

22« That tm mntents of mamqramh 22 of the petition .
are ;!ml&d; it is mmsi raspectmugr submitted that

the opposlte party No.3, sed K.K.: %ﬂ?m@ hag a&ready
assumed charge of the post of Pzincilpal. R.P.F,
'fralnmg College, iucknow. He has }mee been trange

£ ezed to “estom Railway where he ﬂas taken over

Charge as “hie 8eeuﬁty Officer of |tha'3': Railway,




‘L,

the fereqoﬁ.ng paz‘agraphg of thig aout}tex affidaw.t, the

the cgnten s of paragraph 1 of this downter affidavit

and nothing material has been cnmaal@[}ad. S heip me God.

¢§2n.

23, That in view af the mbmissions]alreaév made in

deponent. on the bagla of Iegal advz.i&e, mast ?oqswtfully
matas that none of the gzaaund anumq&ra*ed as {a),(b),

(c}, (d} and {e) are te*zablca tn the :;:a ey of iaw and
.*ha w*i,t pe’cltian 33 da’m&d of merit aad is J.iable
to be disrf'isged wat‘\ ...cs*t. The peﬁiikianer ig not
cm‘titlec& to-any of the xelief s cladm: }d by him,
Lucknow, S S -
Dated § - Déponent,
L t
. mﬁzi.aﬁaziaa
1, th@ depaner‘b abova named do th zeby vem.i‘y that .

1s taue to my pﬁrssnal i.mwladge, tnaw;e of paragraphs 2
to 22 are based on the tmwlaﬁge derin ed from the |
afficial zecosds avallablo the and tkie c‘antmts of
pamgnaph 23 am ba s ed cm the legal a;ldvic:a mndered by
the Gﬁgznsals That ne part of th;s ah;ﬁm&lt is false

Lucknow, o | '
Dated s . S mm)anen’t ’

identltzy the depaﬁent who “xias signed before me,

A J;ﬁha:ﬁh Verma )
Actvocates

Solamnly effirmed bcf;:;re me on

at AW /P.i, by

Lthe deponent who Ls tdentified by
shrl )

Clezk Lo Shat
Advocate High Court Allshabad. o
i have satigfiad myself by examining ufhe
dapanex ¢ that he undexstande the ccntqn*s
of thig affidavit which have been readj out
and explained by me. !

j
|
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In the Hon'bl: Yizh

(Lucknou Bsnch),Lucknow '

SR

sourt of Judi:dbuee at allchubad,

mnlication for cond nakion of delay in
f1lin: rejoinder-aifiiavit

Jee.fpnlication To. <2;2;¥;‘1 (v) of 1935

[N
rit Petition "0.2503 of 1983
D .T.0inzh . -Petirionar-
apnlicant
varsus
Union of India and othars -Onpn-nirtins

This apnlication on bshalf o! the apnlican*

above-nuncd most resmactfully showeth: -

1. Thut a copy of tha rajoinder-a:fica-it was servad
on the patitionrrs counsel rho on its raceint inforaad
the patitisnar about *hs sam and th rrceSsiky to

2il= a rajoinder-afiidavit.

2. That to mset the allegations conkuinnd in tho
0] - - - : £l ' -
countzr-a fidavit i: vas nacassary to obtaincertain
|

docuncnts -hich has t-'en Som2 tize, hance the

e3joincer-af filuvit eould nok be filcd in tima.
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<herefors, it is respectfully prog~d that this
don'ble Jourt bapleasad ko condont the delay in
rilinz the mjoindsr-affidavit thich accomaniss

this application and Airact that the same be broucht

on rscord, | MGAM/W

LAtad Lucknow (Bau.Saksana)
: aAdvocate
39.7.1985 vouss~l for the anplicant
Y




ne Hon'ble High Court of Judicature at 4dllahabad,

(Lucknow Bench),Lucknow

16 joinder-affidavit in renly to ths counter-
affidavit of opposite-parties ‘
nos. 1 and 2

Writ Petition no. 3503 of 1983

--ratitionsr
. D L . varsus
; Wd’ India and others -~Cpp-parties
~. -
I, 5.7, Singh, aged about 55 years, son of Sri
Parmanand Sinzh at pressnt working as Denuty
Chief Security Officer, South Centrul iailway,
sgcundsrabad, (Andhra Pradesh), do hereby solemly
e b take odth an: affirm as undar:-
RGN,
of 3,0 |
27\ ¢ A\ That T an the petitioner in the ahove-noted wrib
‘f\)\ A7) 5 jootition and an fally acquaintad with the facks of
X iy

I " posa ar o
"&3,\ "¢ 7 the cuse. I have norused the counter-affidavit filed
on bghalf of opposite-parties nns. 1 and 2 and have

undarstood the contents thereof.

2. That the oontents o para 1 do nok call far

any reply.
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3. That the conkants of para 2 in sofar as thsyure
contrary to the assartions made in para 1 of the writ
patition @5 are deniad and the said assertions are
hersinazain reiterated. Evidenfly bafore tha'passing
of the impusnzd order containad in Anrsxure no.l to the
writ petition the pebtitionar uncer orcdars of the
competent aunthority was drawing the nay in the
rovised scaleof fs. 2000-2250 on the post of Princinal,
R.P.F. Training “olleze, Lucknow. The nost of Danuty
Chief Security Of ficer was admittedly in tha lover
scals of Hs. 1500-2000; hencs the impugnad order
clearly amountedtoan order of raversion of the

petitionar to a lower rank.

’

A perusal of Annaxure 1 to the writ pebition

would show that opposite-party no.3 was posted to rork
1
1

!

against the upgraded post of Principal, R.P.F.
raininz Collage, Lucknow, grade ks. 2000-2250{revisnd
Scale) bub was allowed the Junior Administ.ative grade
pay and special pay of #s. 200/~ par month. The
raaSon.for not pemﬁtting the said opposite-party no.3

the ravised Gca.“l./é of the promoted pbst of the Princinal,

* Security Officar . The practice of tho railway

administretion under the ralevant rnles with regard

to the grant of pay to an incumbsnt vho is thoush
sranted promotion bubt has not pub inthe requisite
naaber of yoars of service is to psrmit him a special
pay . accardingly opposite-party no.3,though postad
azainst the wegraded post of Princi;}:al, R.P.E . Training
Gollazs, Lucknow scale Ks. 2000-22501’; was alloved to

| p
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deay & spacial pay of Kse 200/- p-r nonth in addition
to his Junior afministrative grade pay vhich he vas
dra-inz on the post of lapuby Chisf Sacucity 0fficsr.
Th> truth of ths mitter is that oppocita-purty no.d
j- » after the passinz ths impugnad order contained in

anncxurs 1 to tho writ potition has been sisnin: all
official correspondancs and issuing ordsrs indicating
his desiznation as sIG-cun-Princinal, JPF Training
Colleze, Lucknow without femur from the authoritins.
Th~ order contained in anncxurs ro.l for th~ redsons
irdicated above cluurly ~asam orisr promoting opnosito-

party no.3 to the n:xt higher post o Princinal.

4. That in rofnly to tha conternts of para 3 it 1is
stated that dus to incdverbencs instead of indicatiny |
that the petitionars initial recruitmant vas inthe |
then Tatch and .Jard Dapertuent it was indicatod

that- he vas recruited in tha leilvay Protection

Torce. It is hovever, submitted that -ith the cominz
e into force of tha Railvay Protaction Farcs «ct, 195’7

f /" o ﬁ\ t‘lﬂre has 1nfactohly baen & ra-christanin: of the
’ j 'f‘ ky SR ghon osisting establlshment. Tha change in the

3, 0([ ; mpmanclature of the Fores in the circumstances is
cz,\\v',,z v)only formal and of no consequence. Tha ussartions

\‘ Auj/ﬂmada in para 2 of the -rit petiticn vith tha

modif ication indicated h-rainibove ara hsrainigain

r’e iterated.
5

any raplye

. That tho contents of para 4 do not call for

6. Thut the contentos of pard 5 do not in any




/
process of post instead of bsinz In communicited by any

| ,A\ﬂ"t ‘
6
8-

mannar controvert the specific assaftions mde in para

4 of the wit petition . Yaverthaless,thasaid assartions
are hareinazain reiterated., admittedly Sri I7.K.Jozra
vas at ths time thr order con tiinad in Annciure 3

was issuad was posted as Sscurity Officer, Jzlhi and
since he ras bainz posted as Dapuby Chief Sacurity é
Officer at Lelhi, he took over charge immeliately.
Further, admittedly ths said iri "l.K.Dogra is junior

‘to tha patitiomr. It is fucthar mot disputed that an

interim order of stay was granted by the Hon'ble |
Bombay Hizh CJourt bafore the patitionsr coul”® join in
nursuance of the said notics of his promotion. The |

ordar was sant fo the petitioner by the brdin;ry

{
radiogram as had basn done in othor casgs. J(aferonce

to the represantation ~hich the petitioner submittnod
on 8.3.1978 is rholly irrelscant in tha pressnt
context, The contents of the said reprssantations
have baen torn out of contaxt and have baan mis-
reprasanted in para 5 of the counter-affidavit,
Tha petitionsr after detailing cartdin precdsnce s
and ths practice vhich ths administrafion follow:d
indic-tad that the patitionsr boinz the saniormoat
amon;st tilo/,thre@ offic~rs who were bein- nromotad
to the Sunior administrative zrade by th~ order
contaiﬁ%d in snnexure 3 , ha shoul” havae baen
given his pocting at Lucknow i%salf rither than

transfercing him outside, The patitionar alco in'ic.trd

‘taut in any event if the patitionar was m.uired to

ba trdns”erledout51da Lucknow then 1ndll fairnsss

should have bvanolvan postinz on the “orthsarn d3il ay

itsglf viz., anutj Chiaf Lacurity Pffﬁcrr Headyuurters
d

;lllllllllllllll..
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-/was allo.ad to draw the initial pay of s 15U/~

from 5.3-1978 .ith annual incrsmnts taroushoub

Yy

~

-o-

The intantion in passing such an orcer clearly vas
to sea that the petitiomsr zets his promotion at the
last and the juniors dus to thair placs of posting

when tha orfer vas #assed join first.

8. That tha contents of para 7 do not in any mannw
controvert the specific assartions mdde in nara 6 of
the wit potition. Nevsrthel ss, the said assertions
are hereinaggin reitarated. On the passing of the
arder dated 2.5.1981 the petitioners pay vas fized

ab ks, 1500/-with special pay of ks. 60/- par month

in the then scale of ks, 1500-2000 ~hile as detailed in
para 7 of the writ petition the said <ri M.K.lozra
\a8 drawing fs. 1740/- in 1By 1981, The pabitionar
accardin-ly rasnactf ully submits that evidently the
oobitionar wes msde o suffer in the mtker of his
emnol un~nts ,ano‘. status durinz the pa.hdenc y of ths

interin ordar granted by the Bombay ¥izh Court and

gven aftar tha vdéation of the intorim orcar the
patitioners ndy was not stepped w to meich +ith the
amolunants thich his junior, Sri M.K.Dozra, was:baing
allored o dray at the bime tha order dated 2.5.1981
uas passad and the s2id anomaly conbinued £ill
30.11.1981 vhenthe said uri U.K. Dogra swarannuatad

from sarvice.

9, That the con'onts of para 8 do not in any minner
sonkrovert the shacific assartions meda inpara 7 of
the writ patition. Vevartheless, the said assertions

ara hareindzain reiteratad. The said “ri "LK.ocgra

.
|
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thereafter as dotained impara 7 of the wif potition
vhich fact is harainagain_r&iteratﬁdfwhila the
petitionar after tha vacationaf the intarim orcer

vas posted as Dopuby Chinsf Sscurity officsr on

2.5.1981 and was mde to draw the basic pay of

iso 1500/~ in pay scale of ks, 1500-2000. His emolumsnts
ware not steppad up to mdtch with those vhich his
junior &1 K. Uogra waS drawing at thn said time .
In swnort of the assrrtions mads h-rainabovs brue
copics o orders dated 22.3,1979, 24,1,1980, 30.2.1981
~and april 1981 éra'bsing anﬁﬁiad as Anrasure nos.

11_to 14 fo this rejoingr-affidavit. The said o&ri

" K.Ingra was placed and was allowad to draw the

salary in the scals of b 1500-2000 from the fabd of
his adhoc promotion viz., 6.3.1978 and he 3 reachrd
the hicher stagzes in the said time scole when the

order contained in Annezure no.4 rrgU1qrfy promobins the
petitionar and thesaid Sri U.K.Dogra and othrrs was
issuod. Ths contents of para 8 of th@ countar -

af fidavit therefore clearly mizrepresent the factual

position.

10. That the con*ents of para 9 do not 11 for
. any raply.

11. That the con ents of ppara 10 in so fir as thay

are contrary to th: assartions mddq in para 9

of thy writ petition are denisd an® the said assartinnc
aro hereinizain reiberated. Ibis stated that +he
alla~ations crntained in para 10 are based on an
incorract interprafatinn of thn dail ay 3Jnaris

Jetter datad 28.12.1982 , anntiura § o the writ

4
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~ 15. That the contents of para l&ﬁr@f?é;ged andthe |
assertions made in para 13 8re hertai.;zuaain reiterated.
The opposite-parties are wronzly harping on the
“?ﬁﬁﬁﬁ; plea that the upzradation sanctioned by letter
A dabed 28.12,1982 vas o bake effect onlyfrom the
‘gig { (] 7‘\3\ date of actual operation of the upgr:@dad vpost. The
E‘%;\v GQki.¢£§§7,post of Principal, u.P.F. Colleza, Lacknow, @s
x\‘fQ;;<X§§giigé? indicated above, waS in actual cperation and the
e sanction accorded by the said lstter dated 23.12.1982
placinz the same in the pay scale ofﬁ%. 2000-2250

14, Thut tha content. of para 13 in sofar as they

arg contrary to the assertiono mide in para 12 of ths
writ patition ars denied and the said assartions

are hﬁreinagain:n:aitarated. It is stated that the

ﬁi, plaa in para 13 is clrarly contrary o tho provisions
N

containad in tho Railvay Bowds letter dated

°8.12.1982. The sanckion for placirg the post of
Princinal, 1.P.Y. Training College,éLuvkno: in

scale Hse 2000-2250 was alraudy aceor‘dved and is contained
in the said 1otter; conseduently the Senior Diviijonal
sccounts Off icer , the Haad of the Pay Unit -oncernad,
had richbly fixed tha petitionars nay in tha scale

of Rs. 29?0-2250 and granted the pay slip to him to draw
the pay in the said scale. Yo further sirction vas 1

called for from the linistry of failvays. |

becane effective from the date of the issus of the
said letter itself and the petitioner vas accordinzly
entitled to draw the pay in the Saidzhizhar scdle.
1 |
i

5. That the con*ents of para 15 @e clearly basad on
. ..

a misreading of para 14 of the writ petition. 1In the
B j .

]
‘ S

S
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said parazraph it has not baen assertedthat pbomo‘cion
tn the Junior Adminibtrativa/grgde is basad on mcre
saniority. The assartionf in para. 14 is thut
amon:st thoss 2lreadypromoted and workins as Junior

| Administrati-a grade officers Class I, the psetition-r
2{. ' isthe saniormost.

17, Thut the contents of para 16 do not ans-arthe

specific assartion: made in para 15 of the -rit
petition. “ewcrtheless, hio said agsartions ar@/
hereinu-ain reitarated. i parusal of zmwugm 1 ireelf
would show that it admits the factum of upgradation

of the post of Principal, ..P.F. Mraining Jlles,
Luckno™ @nd the post carrying the scale of 1s.2000-
2250, For thc reasons Already detailsd ho evar,
oppoSite-party no.3 has not buen allorad the said

scale Sinco five ysars period has rot elunsed of -ev

his promotion to the répk of D3puty hisf ecurity
Cff icer.
-
18. That the mz/n%nts o vara 17 in so far as they |
ioﬂbi??\\ do not admit the @ssartions macde in para 16 of'thf‘/
,.f~ “\\;\} vweit petitionare denied and the said asserfions &g '
B ,’ ;o\ ara hareinagain reitrratod. It isfurther stated that |
: ag{k \A}, ) pthc; spacificassartions mide in para 16of the it
‘4‘ o,, ) ﬁfé“/ ‘petition have not baen controwartad.
AR

19. That the contants of para 18 do not ir any mnrr
controvart the spocific assertion: mads in para 17
of the trit netition. Yeverthnless, the said

asssrtions are hereini-ainwitavated. Tha allegbian

/ﬁu . tho pobitionT vas afforded full onnorkunity

afore firalisation of tae inwe *i obisn mnoct is
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Security 0ff icer. Opposite-party na.3 onthe opposite-
parties own showing was transferred while working as
Principal, R.P.F. Training (pllege as thizf Security
(fficar. Thus aduittedly the post of Principal,
R.P.F‘. Training College, Lucknow is eduivalent in

fﬁ rank and grade to the post of Chief Sscurity 0fficer.

. Conseduently thesaid opposite-party no.3 could bs
transferred and posted as Chisf Sacdrity Officer.

24, That theplea inpira 2313 basad on an incorract
assumtion of fagts and provisions of law, The same

iis hizhly presumhuous and, th wefors, denisd.

L=~ Dated Lucknow | Mﬁno{’i&'/

‘\ - :

?;» . 1., P ‘
P \\9 7.1985 f

1,the deponsnt named abovs,doha:@ﬁ;aby
vgrifythat contants of paras 1 to 24

ars true to my ovn knowlgdze. }‘;o part of it is
false and nothlng, material has beaan concaalad;

S0 lmln m8 God. | “ v %ék

Tated Lucknow | Daoozx/
k (,“\_/9 .7.1985 |
] I identify the deponsnt who h gnaﬂ in my prosence,
e Zi,;

9. . PATWDET
DATT Crani 88T “;R (d.&.grlvasmwra)
Pt oo Clerk Yo #ri B.C.3uksena, Advocate

‘w,u l\f([w/{\ t--v ‘Soleanly aff irmsd bafore me on C} 7. &f
(,\ Y {\S at (1 $0 a.a/petby Q. Qn Q\A
~ ths deponant vho is identifiad by i *l @_\(_ N
¢lerk to Sri (S C Q_av |
Advocate, High Court, Allahabad. I hawa satisfisd myself
ﬂ f v by examining the deponent that he un‘aipstands the

contents ofthe agffidavit which has beeh read out and

explainad by me. , |
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(Lucknow 33nch),Luckrow

‘rit Petikion no. 3503 of 1988

2.7W.3inch ~--Paktitionr
vorsus
Union of India and othsars --Opn-partirs

ahng-ure no. 10
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Tn the Zontble IdghCourt of Judicature at allahubad

Writ

TS :
go“o)lngnoooc-

Unicn of India and

drom
G (P /MR
To
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o,729~1 /428~ 1{Tig)

Incknow Bench, lucknow,

Petition Yo, of
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versus |
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3ub:=- CGrant of arnual Increment to ahrl i, a,l0gra,

v, C3C(HgS.

The above named ofriccr is due his anmal incresent

1

[T

. o,
raising his nar from 162¢/~ to 1680/~f1n Jia sradc
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I 1 L3.80 anld
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h Ta She Sen'dle Ticn Court of Tulicalure at illawial

Tucknot Juncl, Tucines,

pdt recition o, of 187

Decitivner

' NS .
‘.)1.).".. )lnéﬂ-.... s s e s te s o

| versus

Union of Tndia and anothers............0p0.0actlies
6 Jdnnesure e, lffw
\ | | - Ceny | '
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' In the Hon'bl~ Ji-h Court of Judisaturg at allahanud,
(Lucknow Bench) , Lucknow
it Patitions., of 1985
ti 24 W8inzh -Petition-p
\ vorsus

Union of India and others -Con-partizg
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k. PROVISIONAL
| 28,001 9 Pay Slip CA. T4
| To_ The Principal JR
l Freni Sr. Divi wﬁ&'ﬁwﬁﬁa Lucknew
. oot Eddo t\((OUNI", OFFICEFR, AL I
Northern Railway, . Northern Ra,tlway, m Iucknev,
i8 Bypysis  Locknow. Pobk | Dated 2¢,.3,87, 196
No. Dtiftiad Dates 2638496
: Pay and allowance of Shri.....8.4.%ingh etpal
crrene i should be xawn at ecorlnioﬁﬂy%"’
shown below from the dates spec\ﬁcd
From ’  From From From From
e 1183 !
Substantive Puy LRao b 2000/-
i Officiating Puy ...Rs.
Special Pay " oRs | 1507w
Joining time Pay "..Rs.
Leave Salary WRs | ‘
_ Dearness gllowance  ...Rs. _ ' ' -
Total ...Rs. 2 50/.. ) . o
The charge 18 voted '
The.......Lehaocoeenin.o.. scBlE ofpay is Rs 20000 22500 .0rer-s cooacraersenesns
R Y N R Y IR I R R Y T N P PN R L] ssvbecbevasy > see s o 'Ouo-lnaoﬁopu mmt
<o ACCTUES ON. Agt. Tmmy.ccve.reeeeene 2.8¥ETY yfm‘ and it the absence of instruction

_{o the contrary m:ybe drawn till the btage

‘Wotc:-—vl Deduction of fund subscriptions and recoveries Govetmmut dics as
reterensranare should be effected unless otherwise stated, |

Capy forw crdod - ,,ﬁnmauon 10—

L1
LS Xlagly Lringipel Trg, Ollegs, Lok ,,,yacw«r.w -
o iioccton Fogulistiacnt mlw.q i, NAW Dalhu. , oo
th ), L S U 200 B Railways, o/ Dalhi, R \
4 Uuismmﬂ z:;ai( Pmr cia Kailway. A

G Works wager, AbAbagh/CladbaghAucknes '
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CENTAAL ADMINISTHAT IVE ThRIBUNAL
CL.LCUIT BENCH : LUCKNC.

h. A. NO.436/90 (L) Date of

IN T.A. NO.1166/87(T) Decision b 7]

S. N. Singh ««+ Review Applicant
Vs.

Union of India «es .Respondent

CORAM : HON'BLE SHRI P. C. JAIN, MMBER (A)
' HON'BLE SHRI J. P. SHAWA, MEMBEG (J)

Hon'ble Shri J. P. Sharma, Member (J) :

The present Review Application has been filed urder
Section 22 of the Administrative Tribunals Act, 1985 read
with hule 17 of the Central Administrative Tribunals
(Procedure) Rules, 1987 against the judgment dated 29.5.90.
The writ petition No. 3503/83 stoocd transferred to the
Tribunal and registered as T.A. No. 1166/87(T) and 29.5.90
was fixed for the hearing of the matter but on thst date
the aspplicant absented himself. The case was under Rule
15(2) of the C.A.T. (Procedure) Rules, 1987 which is repro-
duced below :

"(2) Vhere an goplication has been dismissed for

default and the applicant files an application

within thirty days from the date of dismissal and
satisfies the Tribunal snd there was sufficient
cause for his non-appearance when the application

.was called for hearing, the Tribunal shall make an

order setting aside the order dismissing the
application and restore the same:

Frovided, however, where the case was disposed
of on merits the decision shall not be reopened
except by way of review."

2. . The present Review Applieation is, therefcre,

misconcieved and is dismissed by circulation,

(Sla,uz L Q—( ot &\\‘\c\\

( J. P. Sharma ) (p‘o C. Jai.ﬂ
kember (J) Nembayr (A)




In the Central Administrative Tribunal

Circuit Bench, ILucknow

‘ dpplication for recallin@g the order dated
| 29.5.1990 |

C.M.application Wo. of 1990

In re:

T.A. No. 1166 of 1987(T)

(Writ Petition no. 3503 of 1983)

5.0, Singh - [ -Petitionar-
apnlicant

versus

Union of India in the Ministry of -

Railways through its Secretary- :

ex-officio Chairman, Railway Board, .
Rail Bhawan, New Delhi and oth=rs -oppn~-parties

3

This spplication on behalf of the

applicant above-named most respectfully showeths:

‘ w
1. That the aspplicant aggrieved by an order
dated 7.7.1983 purporting to post i!| him as Deputy
Chief Security Officer, touth Centryal Railwaj

I
from tie post of Principal, Railvgay Protection

Force Training Collzge, Northern Réiiway,
1

|
Lucknow had filed the above-noted yrit petition.




' served‘eitk{er on the applicant or his counsel.

- transferred aspplication. A photoétat'COpy of the

-de

2. That the petitioner was a SLlpe‘frior Officer
of the Railway Protection Force wl‘.!'!ich as per
the provisions of Section 3 of the Railway
Protection Force Act as made by thé Railway
Protection Force (Amendment ) Act (Act no. 60
of 1985) has been constituted an “amed force™"
of the Union. Under section 2 of the Administrative .
Tribunals A}:t, 4985 it has been laid down ' !
that the provisiohs of the Act shall not apply

to any member of the Naval, Military or Air ‘
Force , ér, of any other armed force of the {
Union. In view of the said provision this

Hon'ble Tribunal has no jurisdiction over the |
matter of the said writ petition and it appears
that the said aspect Of the matter has been
overlooked whiie transferring & Writ P’etition’ no,

3503 of 1983 to this Hon'ble Tribunal.

3. That no notice of the transfer of the said

writ petition to this Hon'ble Tribunal was

Thus they were not aware about the transfer
of the said writ p'etition to this Hon'ble

Tribunal or of any date fixed in the matter.

4., That the spplicant was surprised to receiveg
' ' © Praed :
copy of an order passed on 29.5,1990/ by this

Hon'ble Tribunal dismissing in default the

said order dated 29.5.1990 is being annexed
. ) i
as Annexure no.1 to the affidavit accompanyIng this
|

application.




-3

/

5. That since the said writ petition is not
cognizable by this Hon'ble Tribunal, it should

have been returned back 1';0 the Hon'ble High Court
and should not have been taken up for hearing. The
learned counsel for respondents 1 and 2 Sri

Sidarth Varma appears to have failled to point out
the above legal position viz., that the petition
was not gognizable and amenable to the jurisdiction

7/

of this Hon'ble Tribunal.
6. That the applicant has received copy of the
order dated %9.5.1990 on or asbout 15.6.1990

at his permanent address at Varanasi.

Wherefore, it is respectfully prayed that
t’ﬁis Hon‘ble Tribunal be plased to recall the
order dated 29.5.1990 and direct the Registry of
this Hon'ble Tribunal to return the record of
Writ Petition no.3503 of 1983¢ back to the Hon'ble
High Court, Lucknow Bench, Lucknow with intimation
to the counsel for the applicant so that the writ

petition may be prosecuted in the High Court.

(;%ngcki£§9+‘”

(B.C.sSaksena)
. Advocate
Counsel for tte applicant

Lucknow Dated

July , 1990




: Ay

A " IN THE CEWTRAL ADMINISIRATIVE TRIBUNAL
| CIRCUTT BIilCH , LUCKNOW

-

Affidvait
in

dpplication for recalling the order dated .
29.5.1990

A
e et - L N
In re:
T.A, no. 1166 of 1987 (%)
4
(Writ Petition no. 3503 of 1983)
S.¥,Singh -Petitioner-
applicant
versus
-
gybtySxnghk Union of India in the Ministry of
Railways through its Secretary, Ex-
Officio Chaimman, Railway Board,
& Rail Bhawan, New Delhi and others --Opp=-parties

/1, S.N.Singh, aged adoout 52 years, son of
Sri S¥X Pammanand Singh resident of B-19/23 B,
Dewaria Beer, Bhelupur, Varanasi, do hereby

solemnly take ocath and affirm as under:-

1. That I an the petitioner in the above-noted

case and I am fully acqgainted with the facts of

the case.

2. That thegpplicant aggrieve& by an order

dated 7.7.1983 purporting to post him as Deputy
Chief Security Officer, South Central Railway
from the post of Principal , Railway Protection

Force Training College, Northern Railway,
Lucknow had filed the above-noted writ petition.




/41515
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3. That the petitioner was a Superior Officer

of the Railwafy Protection Force which as per

the provisions of Sgction 3 of the Railway
Protection Force Act as made by the Railway
Protection Force (Amendment) Act ¢ Agt no. 60

of 1985) has been constitut d aea "Armed Force "
of the Union. Under Section 2 of the Administrative
Tribunals Act, 1985 it has been laid down

that the provisions of the Act shall not apply
to any member of the Nawal, Milita'ry or Air
Force, or, of any other armed force of the

Union. In view of the said provision this
Hon'ble Tribunal has no jurisdictior over the
matter of the said writ petition and it appears
that the said aspect of the matter has been
overlooked while transferring Writ Petition no.
3503 of 1983 to this Hon'ble Tribunal,

4. That no notice of the transfer of the said
writ petition to this Hon'ble Tribunal was
served either on the aspplicant or his counsel.,
Thus they were not aware about the transfer
of the said writ petition to this Hon'ble
Tribunal or of any date fixed in the matter,

5 That the gpplicant was surprised to receive

copy ow%ssed on 29.5.1990 passed by this
Hon'ble dismissing in defuult the

transferred aspplication. A photostat copy of the
said order dated 29,5.1990 is being annexegt
&s Annexureno, 1 to this affidavit.

6. That since the said writ petition is not
cognizable by this Hon'ble Tribunal, it should
have been returned back to the Hon'ble High Court
and should not have been taken up for hearing. The
learned counsel for respondents 1 and 2 Sri
Sidarth Varma appears to have failed to point

out the above legal position, viz., that the petition




vas not cognizable and amenable to the jurisdiction

of this Hon'ble Tribunal.

7. That th2 apolicant has received copy of the

order dateé 29.5.1990o» or about the 15th June, 1

1990 at his pemmanent address at Varanasi.

: /47 JJ
Lucknow Dated

July [ %990 Deponent

I, the deponent named above, do
hereby verify that the contents
of paras 1 to 7 are true to my own
knowledge. No part of it is false
and nothing material has been
concealed; so hedp me God,

Lucknow Dated / /

July /,’771/990 y

Deponent
I identify the deponent who}as signed in my prosence.

(R.K.)Srivastava)
Clerk to Sri B.C.Saksena, Advocate

Solemnly affir@yé befgre me on —)
at \ =% azfpih by %' S % AN ,l d

the deponent who is identified y Sri & L-QAY ¢ L-'\
clerk to S8ri e 9<M§

Advocate,High Court, Allahdbad. I have satisfied
myself by examining the deponent that he understands
the contents of the affidavit which has bcen read out

and explained by me. p




In the Central Administrative Tribunal

Circuit Bench, Lucknow

T.A. No. 1166 of 1987 (T)

( Writ Petition No. 3503 of 1983 )

S.H¥,Singh -Petitioner-
applicant
versus
Union of India and others ‘ ~Opp~parties

Annexure no. 1l
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In the Csntral - mzinistxatﬂp;e Tribunal

|

Gircuz,t Bermh Iﬂudmlfw

-— W

Ar:plxcation for racall.uLg the order dated
29, 5 1990 ‘1 '

o
-
|

;.
c,n.applzeation No. ﬁ of 1990

In res I - o ‘
T.a, Mo, 1166 of 198 (1) - ‘
{Writ Petiticn no, 3503 pf 1983)

s,'.i‘;'.Singh ' ' B 11 -Petitionsr-
, ' _ - apnlicant !
Varsus ‘]
. l
Union of India in the Hinistry of]
Railuays through its Secretary- |
ex-officio Chairman, Railway BOaﬁF

Rail Bhawan, Heyw Delh:. and oth>rs | ~opp-porties

|

This spplicstion on behalf of the ‘
. ) ‘ ‘ . .

applicant shove=naned most m@ed‘:fuuy showeths

|

1. Th'ri:- the spplicant aggrievadﬂ

y an arde,rv
dated 7.7.1983 purporting te pcsﬂ him as D;puty
Chief Security Officer, outh Cenﬁ'rél Railway
: fm'ﬁza post of Principal, Raii wayl Prctection
Foree Tra ming C:oll-cra, Horthem A‘ailway,

Qﬁ/ Lucknon had £iled the dhove-noted furit petition.
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2. That the petitioncr was a swerior Officer “
of the Railway Protection Force whilch as per

the provisions of Section 3 of the Railway
Protection Force Act as made by the Railway
Protection Force (Amendment ) Act (Act no, 60
of 1985) has been constituted an "ammed forece®
of th: Union., Under section 2 of the Administrative
Tribunals \ct, 4985 it has bcen laid down

that the provisions of the Act shall not apply
to any mcmber of the Naval, Military or Air
Force , or, of any other ammed force of the
Union. In vicw of the said provisinn.this
Hon'ble Tribunal has no juris:;iicti‘on over the
matter of the said writ petition and it sppears
that the said aspect of the matter has bren
overlooked while transferring & Writ Petition no.

3503 of 1983 to this Hon'ble Tribunal,.

3. That no notice of the transfer of the said
writ petition to this Hon'ble Tribunal was
served either on the applicant or his cowmsel.
Thus they were not aware about the transfer
of the said writ pstition to this Hon'ble
Tribunal or of any date £ixed in the matter,

4, That the spplicant was surprised ff feaaiveﬂ'
copy of an order passed on 29,.5.1990 /[ by this
Hon'ble Tribunal dismissing in default the

transferred gpplication. A photostat copy of the

said order dated 29,5,1990 {5 bf’iﬂg {ﬂ:‘]@)@d
affy;

MyIng thyg




e

| Lun}mow Bate& ' '
-July s 1990 , o

| ‘5, That since the saiﬁ writ petition is not

ccgnizable by this ch'ble Iribqu it should
have been returned back to the Hcmf'ble High. Court
and should not have been taken up Lor hearing., The

_ leamea cmmsel for mspondents 1 anﬁ 2 Sri

Sidarth Vamna appears to: have faihed o pomt out
the abc:ve 1egal pcsition viz., thai\& tha ;:atitien '
was not gognizable and amenable t«b the jurisdiction
of this Boxi'brem Tribunal. |

1.

6« That the appliczant has receive&k copy of the
\ farder aateﬂ 4945, 1990 on or shout #5;6,.1990_

at his pemanent addresw at varanaﬁfi, o

i
i :
(.

Whexﬁfore, it is xespez:tftlully yrayed that

‘this Hon'ble Tribunal be plased to '|zeca11 the

oraer dated 20,5.1990 snd direcb ﬁt.he Registry of

this Hon’ble Tribunal to mtum th:a rec@r& of

Writ Petition no,3503 of 1933;:’ baéi; to the Hon'ble

~ ﬁigh Eonrt Iaxcknow Bench, Lucknow with intimation

i
to the counsel for the appliaant so'r that the writ

-petit:.on may be prosecuted in the. thh c(:mrb. )

ReIadues

(BLCyS ‘stena)
| Advcckate :
Counsel for the spplicant




Force Training College, Northern
Lucknow had £iled the sbove-noted writ petition.

paos ma CENTRAL mmmxsmmgs TRIBUIAL
0

CIRCU I‘I‘ BENCH I-UC?J

i i

Affidvait |

in

Applicat:.on for recallm‘g theor&er gdated

2945+ 1990

‘In res

I
1

.A,. no,.-, 1166 of 198’7 (Q&‘- e
- {urit Patition no,. 3503 of 1933)

Se.NeSingh .

VEI‘S&IS

Officio Chaimman, Railway Board,
Rall Bhayan, New i)elhu, and others

—-——

Sri ssz Pannanand Singh wsi&ent E B~19/23 B

Dewaria Beer, Bhelupur, Varanasi,

 solemnly take oath and affim as mm- .

1. .'.Tha‘h Z-aﬁ the petitioner in 't‘:e above-mtea
case and I .exn‘fully acgainted s»;iﬁ.tﬁ the fac:t:s of

the case. |
2» That thegpplicant aggrieved by

dated 7.7.1983 p‘ﬁrpbrting to post

from the post of Principal , Rail

i ‘gh Union of Imiia in the Mﬁnistry oﬁ
Ra:s.lways through its Secretary, Ek

him as Deputy
Chief Security Officer, South Cenf

Railway,

W

~Petitioner-
‘gplicant

m-@ppﬁparties
| 62 years, son of

do .’he:m..by ‘

an order

ral Railway
ay Protection
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3. That the petitioncr was a Superior Officer

of the Railway Protection Force which as per

t e provisions of Scction 3 of the Railway
Protection Force Act as made by the Railuay
Protection Force (Amendment) Act { Act no, 60

of 1985) has been constituted é&u "Armed Force *
of the Union. Under Section 2 of the Administrative
Tribunals Act, 1985 1t has ben laid down

that the provisions of the Act shall not apply
to any memoer of the Nawal, Military or Air
Force, or, of any other amed force of the

Union. 1In view of the saild provision t!is
Hon'ble Tribunal has no jurisdiction over the
matter of the said writ petition and it PppCars
taat tie s~id aspect of the mat.er has been
overlookel while transierring Writ Petition no.
3503 of 1983 to this Hon'ble Tribunal,

4, That no notice of the transfer of the said
writ petition to this Hon'ble Tribunal was
served either on the gpplicant or his cownsel,
Thus they were not aware asbout the {ransfer
of the said writ peiition +to this Hon'ble
Tribunal or of any date fived in the matter,

5¢ That the gpplicant was surprised to receive

copy of an order passed on 29,5.1990 pasced by this
Hon'ble Goust dismissing in defwult the
transferred gpplication. A photostat copy of the
said order dated 29.5.1990 is being snncexed

&s Apnexureno, 1 to this affidavit,

6o That.sinca tie sald writ petition is not
cognizable by this Hon'ble Tribunal, it should
have been returned back to the Hon'ble High Court
and should not have bcen taken up for h:aring. The
learn2d counsel for rogpondents 1 and 2 Sri
Sidarth Varma sppcars to have failed to point

out the above legal position, viz., that the petition




was not cognizable and i.ammable to the jurisdiction

of this Hon'ble Tribunal.

»

L ]

7. That the ‘gpplicant has received »mpy of the
order dated 29.5.1990 4 or sbout the 15th June,

1990 4t his permanent aﬂdzgéss\at V‘granasi'
| Lucknew ;‘Datéd '_

S July L, 1990 ' Deponemt

I, the deponent named sbove, do
hé'reby varify that :ﬁhs! ebntex;ts
| : of paras 1 to T anke tm to my own
Imowledge. No parp: of it is false
»'md ncthmg materital has bzen
, _ | eqncealed; 80 he,;ipg; me God,
Iauclmawﬁatea o - -
July 4 1990 R ;

Deponem: _
I identj.fy the deponent who has sigzhe& in my pmsence.

» (R.K.Srivastava) | o
Clerk to Sri B.C,Sakeena, Afvocate
Solemnly affirmed before me on =
at . asm/p.m by

the deponent who is identified by $1ri

clerk to Sri ‘

Advocste High Court, Allshzbad, I iave satisfied
myself by examining the deponent thit he understands
the contents of the affidavit which 'has becen read out
and explained by me.
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. T.a, No. 1166 of 1987 (T)
( Writ Petition No. 3503 of 1983 )

S, Singh L - -Petitionerw
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